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GOVERNMENT OF KERALA
. Law Departanent
: ' ~ NOTIFICATION
el No! 3080/D-1/71/Law, Dated, Trivandrum, 16th June 1971]
; - 20th Fyaistha 1893,
£ *’] n . The following Act of the Kerala State Legislature is hereby published

for general information. The Bill as passed by the Legislative  Assembly
received the assent of the President on the 13th day of June, 1971.

o By order of the Governor,

P. GoravLaxrisuNa Wannien,
Law Secretary.

ACT 19 OF 1971
S THE KERALA STATE HOUSING BOARD ACT, 1971

An  Act to provide for the organised direction and planning in the preparation
¢ and execution of housing and improvement schemes and  for the establishment
of a State Housing Board in the State of Kerala,

Preamble;:—Wiereas it is expedient to  provide for the organised
direction and planning in the prepavation and exceution ol housing and
improvement schemes and for the cstablishment of a State Housing Board
ih the State of Kerala :

Be it enacted in the Twenty-second Year of the Republic of India
as follows :— :

it

Cuaprir 1

i, Y PRELIMINARY

- I3 Short title extent and  commencement.—(1) 'This  Act’ may be
called the Kerala State Housing Board Act, . 1971. :

e - (2) TItextends to the wholc of the State of Kerala,

.. (3) It shall be dcemed to have come into force in  the
'lrnva:nch'l.nn Taluk in Trivandrum District on the 5th day of March, 1971,
and in the remaining arcas in the statc it shall come into force on  such
date as the Government may, by notification iu the Gazefte, appoint ; and *
different dates may be appointed for difforent aveas. '

2. Definitions.—In this Act, unless the contéxt otherwise requires,—

(1) ‘‘betterment. fee' means  the fee declared to be payable under
séction 74" in respect of an increase in the value of land resulting {rom
the exccution of a housing or improvement scheme ;

34/661/B.
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(2)  “Boacd"  means he Kerala State  Housing  Board  constituved
under scetion ¢k ;

(3) “*Boawrd premises” ncans any premises belonging to, or vesting 1 2
in, the Board or taken on lease by the Board or any premises which is
entrusted to, or in the possession or control of, the Board or the purposes |

ol this  Act; :
(1) “Chaivman’ means the Chaivnan of the Board ; : ; L
(5) ‘“Committee” means any.committee appointed under section 26 ; ¥
' 1 oy

() ““Competent authority” means any person ov authority authorised
by the Goverment by notification in the Gazette, to -perforin the !
{unctions of the competent authority under Chapter XI ,or such.area as »
may bhe specified in the notification ; _

(7) “Housing Board Engineer’” means the Housing Board Enginecer

appointed under section 17 : : 2
(8) “Housing or improvement schu‘rm:" means 4 scheme framed under
this Act and includes any of the types of schemes relerped to in section 41 ;
) Hand” includes benelits to arise out of land, and things attached
w the earth or pennancently fastencd to  anything attached to the carth
(10) Sember” geans a membper of the Board ; .
(11) “premises” wmeans any land or building ov part of a  building
and includes—
(i) the garden, grounds and out-houses it any, appurtaining to such 3
building or part of & building ; and
(i) any littings aflixed (0 such building or pavt ol & building lor S
the more benclicial enjoyiment thereof ;
=12 sPreseribed” means preseribed by rules made under this  Actr
L (19) *repulations” means the regulatons made under this Act;
(14) “rules” means the roles made under  this Acc
(15) “Scheduled Castes™ or “Scheduled Tribes” shall have the same
ey as iy the Constitution ol India ; y \
(16) Shecretary” ancans  the Secrctury of the Bowd ; ;
(17) cseate” means the State of Kevala =
(18) “Peibunal” means the Tribunal  constituted under _sc(:tibn 80 ;
(19) “year” means the financial year ; 13
‘aarrer 11 ; '
CONSTITUTION OF THE BOARD .

3. Creation and incorporation of the Board.—The duty of carrying out the
provisions ol this Act shall, subject to the restrictions,  conditions and
imitations therein contained, be vested in a Board to be-called “The Kerala
Sl 110 s Boau'd”;‘ and such "Board shall be a Dbody corpomiﬁc and
liave perpectual succession and a common seal, and shall by the said name
sue and he sued
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4 Constilition of the Board—The Board shall consist Ol a Chairman
the “Governiment and of the

~who shall be & non-official appointed by
following. other members, that is to say,—
(a) . Housing Clommissioner to- the Government, exofficio, who shall

also be the Secretary of the Board,

e (b) four officials to be -appointed - by the Government, and
A b  (e) mine non-officials to be nominated by the Covernient, onec of
st ° whom. shall -be' an Engineer * 0Ori¥ Architect  wlho posesses
5 expetience in housing ~and who is  hot employed by the
- Covernment ot local =~ ‘authority -or a Coorpotration  -owned
ot controlled . by  the Government “of whom . at least two
% A : shall be persons  belonging  to .. Scheduled ~ Castes  or
_ Scheduled Tribes. =
By Appointment of: the Chaivman and the menthers o e notified —The
; i appointment of the Chairman and the members shall be notified in the
- Gatitte;, : iry _
] 6.  The lerm of Office of the Chaivman and menibers of the Bourd.—
1 [*-"(l. Tl Chairman and the mermbers ‘of the Board shall hold

S iumféé..—-d_ut‘ihg the pleasure of  the ‘Government : . ,
w7 i 0 = Y ! ; -I R I i Al ' 3

1.1 Provided ' that the term’ ol office of the ;Cliaifman appointéed. under
‘gedtion 4 pr:a member. normindted under clause ‘l&)> of the said section
“dhalli npt in any case exceed tliree years frong the.date of his appointment

ey -orhomingtiofi, as the case/may, be.)]

a1 0y The - Chaitman or] any  nominated member may resign his
Sl-gilirmai}ﬁ]ﬁp';gr membership, by giving notice in wwriting to the Govérnment
.fEﬁ;ﬁ‘s]t‘z’tll;"!"qdﬁ};inuc i olfice Lt'pti? his rosignation is accepted by the
= 'E)*.'r‘_'gl{?uh fied B Fortuppointinent as sembir f the Boatd.—(1) A person
lbe! disqualified  for being appointéd 'as ‘dnd for being, a member
F;;-;;‘B ard;; If ‘he— = ¥ ]I - e T

""(a). 'has been, convioted: by @' criminal &’ courf for any offencc
lving moral délinquency and gentenced to imprisonmént
a"perjod of ‘not less “than- (wo.years, and a period of
e yedrs hag not! clapsed from ” the date ~ of expiry of the
eriod’ of sentence 5 R Qe
3). 13 an - uridiseharged Mnsolvent ; or
o (e) i of unsoundimind o - T s o :
: E.‘_Ecl)__"_:-_'isi:fril1 officer. ot:subbrdinate under the Board ; or

(e) has directly or indirectly, by himself  or by any partner,
. employér or, ¢mploy, any sharc ~or‘ interest in any contract
M Lor employinehit with, by ‘ér on behalf of, the Board ;- or

()*" is a‘direclor or-a sccretary, ‘manager, or other officer of any
- incorporated comipany which has any share or inter’st in any
_contract;or employment with, by ot on behall of the Board.

| b
Pl

4

"k

{1 Substitutéd by Seetion ¢ of Act 10 of 1988,

e 4 . f
‘
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(?) +A person shall not, however be disqualified under- clause: (e) dr |-
clause (f) of sub-section: (1) or he deemed to have any share qr interest fn |/
#ny contract or employment within the meaning of those clauses, by reasdn:| "
only of his, or the incorporated company of which he'js a direcitbr,-’-_‘sa&:;‘c:_tal'y, A
manager or their officer, ‘having a share or interest iy viat iy oy

&
Fiie
i

. (1) any sale, purchase, lease ov-exchange of‘immovahle proper
_ orany agreement forthe same ; or ¥ ol :
(i) any agreement for the:loan of . Meney: or" any: seirlt
© payment of ‘money only j or Py 27w Y iR
(iii) any newspaper in which apy advertisement 0 B _
. affairs of the Board is inserted : or'. .. gttt v B
(iv)  the occasional sale o the Board, to a value'not exceeding twe |-
thousand rupees in any one year, of any —article "in- which' he .
or the incorporated company regularly trades, Ty ot
(3) A person shall not also be disqualified under’ clause (c) ov! clause |
(f) of sub-section (1) or be deemed to have any.share or interestiin gy
incorporated company which has any shave or | interdf#iin anycongract oy |
cmployment with, by or on behall of, the Boardt; by regSon only'of uhemg S
@ share-holder of such company ; I ek YR G R 2

Provided that such person discloses to ‘the Goygrnment. thc:r-?_r;;atu-m' "éin
o xtent of the shares held by: him. [l Al ;
Lxplanation—For the purposes of clause (d)<of sub-sectionih (t
Chairman and  the Secretary shall not be deemediito’ he . offige
suhordigatcs of the Board, - = B o
8. Honararium and éf!mgm;w_.e.f' of the szginm..-;,:—_"lf_hcﬁ:'Ch‘awm,a:.
paid such honararium and allowances ‘as may, be fixed 'y the Gov

9. Leave of absence for. the -G}mirmrm-aud-apﬁainmw:;uﬁﬁﬁ qohing:€
(1) The Government may, {from time to time,  grant. to  the:

such leave as may be admissible under the ruleg,’ !

(2) Whenever there is. @ temporary vacancy in, the  offi
Chairman. the Government may appoint a non-officigl member i
Chairman during the period pf such’ vacancy gnq.__"g};a,_l_j,':f.gay. 0. 51 h
such honararium and allowances as may ba fixed by them. The person ~so’
appointed shall be deemed for all purposes of this Agt to be the: Chairman,;

10.  Removal of -non-official * members~—(1) The -G‘Q‘.fernmen:'t""-'m;{'y,: by’ -
notification in the Gazette, remove any non-official member fl’f?.m'-_,Qfﬁﬂq’ e

(a) if he has, without the, pepmission of the, Board been absent ‘from. v
the ineetings of the Board for any -period gxeeeding three consecytive i '
wonths or il within the said peériod less than three meetings have heen held -

he absents himself from' three conseeutive. meetings : 3N

(b) i he has bheen  absent from  the nweﬁfgga-qf" the Board for any .-
period exceeding that permitted under sub. section (1) of section 11 ; oy
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s (¢).if hey being a legal pragtitioner, acts or appears on behalf of any
rperson gthev than the Board in any civil, criminal or other legul proceedings
- in which the Board is jnterested either as party or otherwise ; or
. (d) if he has, in the opinion: of the Government centraveuned the
provisions of section 27 ; or L '
. (e) .if he,;-in the opinion, of the Government, is unsuitable or has
become jncapable of acting'as a. member or has sa, abused his position as a
.+ member as to render his continuance as such membeyr, detrimental to
the publi¢ interest : :
y Provided that hefore removing a member under this subsection, he
3 shall be given a reasonable‘opportunity to show cause why he should not be
Temoyed, e k
= (3) A mon-oflicial member i removed undér any. of the provisions of
.= clauses (a) to (d) of sub-section . (1). shall be disqualified for appointment as
a member for a period. of three years.from the date of his removal unless
otherwise ‘ardered by the Government. Yo
3) Avnan-official member gemoved under clause (e) of subsection (1)
“shall not be eligible for re-appointment until he is ‘declared by an “order of

the Govérnment to be no longer; ineligible: . :
vrpe i | Freldld M & ! : .

o L Filling ‘af_ casual vacancies.— (1) The Board may permit * any
7 non-official member ta'ahsent himself from its meetings for - a period not
~n exceeding six months, Ji B s N

S (2) *The’casual vacancy in the office of a member who iy permitted Lo
' be absent'under subsection 1) mla_y-‘ be filled by the: Government and any
‘-'pcrsnn.-q{)ga_imcd--_l,'o_ﬁ[l'such-va.;:almcy'sh'all enter upon office forthwith but
" shall"ho d’office! only 50 long as the vacancy lasts.: ! :
; Provided that the person so- appointed is eligible for being appointed as
A menmep':tg-. the office af the-absent member in accordance with the
provisions of section 4 and is not disqualified under section 7.

sk T B ‘Craprer II1 g,
. "TRANSFER QF THE -ASSETS AND LIABILIFIES OF THE CITY

IMPROVEMENT TRUST OR TOWN PLANNING
o ol TRUSTS TO THE BOARD |

oo A2 Tvansfer of assets and liabilities of the City Improvement Trust to the
<« Board~~(1) ~ On the appointed day the Board of Trustees for the Improve-
: ment of"the Clity of Thiruvananthapuram ‘hereinaftepreferred w oas e Clity

* Improvement Tryst) shall stand dissolved and all ity ussets and  liabilities
shall stand transferred to and vested in the Board,

-

: (2) The assets of the Gity. Improvement Trust shall be desmed to
include all rights and powers and gl property, - whether movable or
immovable, helonging to oy vested in the Qity Luprovément Drust including
.in particular, cash balance, reserve funds, investments, deposits and wlf

159
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2 other interests and rights in or avising out of such property as may be in  the

“ possession of the Clity Improvement Trust and all books of account or
documents kept  or maintained by the City Improvement Trust ; and ‘the
liabilities of the Clity Improvement Trust shall, be decmed to inclided  all E
debts, *liabilitics and obligations of whatever kind then : existing’ and...
pertaining to the City Improvement Trust. o g s

E.\:pfr'mr;(r'rm.----—ln this section and _in scctions 13, 14 and 15, ‘._fﬂ}‘)[)_l'(é_in!f_iﬁ_d_:' R

day” means the date on which this Act comes into force in. the City;ofx &
Thiruvananthapuram, — - W i

13, Transfer of provideni, superannuation and ‘other like funds: o the. Boardv==1 7
(1) - Whesve the City Improvement Trust has. establlshed a provident fund ™~ »

or superannuation fund or any other like fund for the benefit of its employees
and constimted a  trust in respect there of:(hereinafter refeired 10.a5 the’
existing trust), the moneys standing to the eredit, of any - such'*fund on:ithe .
appointed day, together with any other asscts_belonging to such find, ;
subject to the provisions - of subsection (2) stand travsferred 1o ahd
in the Board on the appointed day, free-from: any such _(éx-isltijlg st

.

(2) The Board shall, as soon as'may be after tl_lc-.é‘:.'p'p@iﬁfcd\ da
constitute in vespect of the moneys -and othet assets which are:, ransfe
ancd vested in it under subsection (1), one ‘or more trusts havingiob
similar to the objects of the existing trust as may be practicable

(3) Where all the moneys and other assols: belonging fo.
trust are ransfeared to and vested in  the .Board under | subsct
irustecs of such  trust, shall, as from the appo nted day, be discliar

the trust, except as respects things done or . oniittéd to be: denes!
appointed day. T f : e, T

4. Iffect of vestingof assels and-liabilities of. the Gity Improvemen
(1) Unless otherwise expressly. proyided by or under this Aoty all'e
agreements and other instruments of whatever'| naturo subs
effect immediately  before the appointed < day and to
Tmprovement Trust is a party- -or, '.-w}_lit',_hil re i
Improvement  Trust shall be of asifull force
of the Board, as the case may be and ‘may* bd ‘enlt
fully and cflectually as if, . instead of the: City L
had been a party thereto or as il they had!
favour of the Board. '

(2) If on theappointed day any suil, appeal or other legals
of whatever nature by or against the City 'Jf:.rflp_t'd.vci_ncn{: Trigt. s
then, it shall not abale, be discontinuéd oribe 'in  any way prejudicall
affected by reason of the transfer to the Board, of ‘the assels and liabilities ol |
(he City Tmprovement Trust or of anything’ tloné under this-Act; but the, |
!

suit, appeal ov other legal proceedings may 'be continued,” pr el [

enlorced by or against the Board.
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Explanation.—or the purposes of this sub sectiow, legal procecding
includes any proceeding wnder the Keraln  Land Acquisith o Act, 1961
(Act 21 of 1962). ot ! :

15.  Transfer of service of existing employees of the City Luprovenent ‘1 rust lo
the Board—(1) Lvery whole-time employec ol the City Iimprovement ‘1'rust
shall on and from the appointed day,. becone an employce.ol the Bourd
with such designation as the Board may determineg, and shall hold Jlus  oflice
therein by the same tenure, at the same remunération and on the same terms
and conditions of service and with the same rights wnd privileges as w0

- gratuity, il any, and other matters as he would, have held the smue i this
Act had not been passed,- and shall continue to  do so  unless and antil iy

remuneration, tewns and conditions are duly altered by tie Bowed :

Provided that the tenure, rvemuuneralion and terins sd  conditions ol

service of any such employee shall nov be altered t his disadvantage withou
the previous sanction ol the Government ;

Provided further - that any service renderved by such enployes,  belove
the constifution, of the Board shall be decied to be service  renderved wader
the Board, '

(2) I any question avises as to whether any  person was @ whole-tine
employee of the City Iniprovement Trust unmediacely belore the appointed
day, the question shall be veferved o the Government  whose decision shall
be final,

(3) Notwithstanding anything contned  in the Ladusteial Dispuaes
Act, 1947 (Central Act 14 of 1947) orin uny other law tor tie dine bety
force the wansfer ol the services ol" any ciployee ol the City Linprovenent
Trust to the Board shall not entitle any such cmplovee, w any compens:tion
under that Act or other law, and no such claim shall be entertained by oy
court, tribunal or other authority,

16.  Transfer of assels  and liabilities c¢te. of Lown Planning Urasts. (1)
The Goveriunent may, by notification in: the Gazette,  divecr thut any ‘Lown
Planning Trust constituted under the Town Planniug Act (Act LY ol 1108
or the Madras “T'own Planning Act, 1920, Madeas (Act VII ol 1920)

‘in any area in which this Act comes into toree, shall on and leon the  date

specified in such notification stand dissolved and  all its asseis wnd Habilities
shall upon such dissolution, stand translerred w and vested 1w the Buard,

(2) Where any Town Planning Tvust i dissolved  und s assets oyl
liabilities become wanslerved to and vested  in the Boaed wudar sl seeniof
(1), the provisions of sections 12, 13, 14 and 5ol tus Ace shadl, as e o
may he, apply to such transler and vesting,

(8) With effect on and lrom the dawe  speciticd it wotilie o
under sub section (1) in respect of'an arca, the provisions of Clapter 1% ol
the ‘Town Planning Act (Act IV of 1108) or as the cuse may be ol Ulupte
IX ofthe Madras Town Planning Act, 1920 (Muadras Act V1L ol 1940

* shall ‘caase to be in force in such area,

161
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Crartir 1V

OFFICERS AND MEMBERS OF THI STAFIF OF
THE BOARD

V7. Grant of leave Lo the Secretary, appointment of Housing Board Iingineer
and other officers and servants of the Board.—(1) The Governuent may from
e Jo time grant.fo the Secretary such leave - as may he admissible under ;
the rules. :

(2) Whenever there is a temporary vacancy “in the Office of the
secrotary, the  Ghairman shall report the matter to the Government and
the Governunent may make arrangements to fill up such vacancy,

(3)  The Board  wmay with the previous approval of the Government
appoint a Housing Board Engincer.

(1) The Board may sanction the ‘creation of such posts in the establish-
ment ot the Board as it considers necessary [br the efficient performance of
15 fnnekions

rr

(5) 'The Secretary shall have the powers, in consulation with the
Public Service Comimnission, to make appointments to the posts in the
establishiment ol the Board and he shall exercise the power in such manner
as may be prescribed. '

W6, Power io grant leave and punish officers and servants of the DBonrd.—(1)
subject to such regulations as way be made under section 19, the power 0
grant leave to the officers and servants of the Board shall vest in the
Secretary.

(%) Subject to such rules as may be preseribed if any officer or setvant

m the service ol the Board is guilty of any breach of departmental, rules
ov discipline or of carelessuess, neglect of “duty oy other misconduct or is
wlit the authority  competent to appoint  such officer or servant may
mpose: the Tollowing penalitics on him, namely 1—
(7)  censwre ; 3
(h)  withholding ol increments oy promotion including stoppage
at an efficiency bar ; : X :
(¢) reduction to a lower post or time-scale or to a lower: stage in.a t
time-seale ; § oA i v
(d) fine; ke
(e) recovery from pay of the whole or part of any ptcuniary loss
caused to the Board ; = ' v :
() removal from the service of the Boartl! which shall not bt a
disquaiification for future employmént ; : L
(g) dismissal from the service of the Board which shall be' a
disqualification for futurc cmployment ; T R
Provided that the punishment of fine shall be. imposcd,onljf on the -
members ol the last grade service and that mfliction of heavy Tines ‘afid .
frequent wfliction ol fines shall be avoided, 4 SRR A i
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Provided further that a servant of the Central or ﬁtate Govcmmcnt or

“oof a local-aithority whose setvices. have been lent to the Board shall not be

: ’ pumshndfcmept by an aithority which -would "have been competent to do so

if “higsservices swere hot 50 tlent, but the Ghﬂrmar! or'the Board shall -be

~ entitled to; ‘make an enqu.uy ahd rcport against such servant ‘to - such
- «authority.

.(3) Thc Secretary may,.pcndmg enquiry, sus‘pend any officer or
‘servant of* thc Board : : ;

.‘E’rmfided that he rsh*ﬁl fmrthwuh report the matter to the authﬂrlty
compotcnr ‘to inflict punishment on such o ﬁrm or servant under sub-section
(2) 1if hedgmot, such authority, :
gltl) Any officer o gervant of the Board 'who 8 aggrlcved by an order
' passed under sub-section (2): ot subssection (3) may, within two months from
the date: of rcceipt by him of ‘such order, appeal‘to the Ghairman if the
rder, is-passetl by the ‘Secretary ;- andto the Government if the order is
palscd by the Board, and the Chaitman of the Government ; the
i .case. may:be, may pass such order gn the appeal asi ho'or they. t.hmks or
-El'llthﬂlk ﬁt. i
(5) -‘The Board may mthor suo moty of on application, call for and
-, icxam;:u- the ‘record of any order ‘passed by the Chairman under sub-section
L (4) for the: purpese of satislying itself as to the correctness legality ; propricty
.. ‘or fegularity ' of ! such order and may pass such order w1th respect thereto
oas it thinks fit : :

va:dcd 1I1at no_application' for revision shall be entertained after the
iration ‘of thirty days from ‘the date on which thc order sought to. be
1scd was teceived by, tge applicant.

1

{ﬁ) "The :Goyernment may eithet suo motu or on application call for the

-of vany - order . passed by -the Board under sub-section (5), and
iwrany ;such “orderand ‘pass such.order with-.respect thercto as they
1K . y

P‘ro\udcd ‘that 16" apphcatlou for review shall be: entertained. after the
_ 1ra}11on of - thiity days “from ‘the - datc on wlnch thc Drclm sought to be
% orev E.'H]cd wag rcct:W(:d by the: ‘applicant. - ;

19, [ Sermcs regu&alwm —Subjoct to lhc ‘provisions. o.f' tlus Act, the ‘Board
_ w;th tlm previous approval of the Government make. regulatlons—ﬁ

g(a) ﬁm:\g the qalavy‘and allowances of the Becietary Housing _I]o:ird
if_-*-cr 'and_ othet ‘offitery'tand servants of the Board ; .

_ixmg the amoitnt and nature of security to be furnished by any
| ef-\_fant 1’1*0_ thi "ﬁlrw ‘nay,” bc dcﬁmcd t'xpcdlcnt to rcqulre

h (c) for mgu'latmg the., gra.ut OF Teave o!' achnrc, leave allowances
an adtmg allowances.to the Oﬂiccxs a.ud aerva.nls of thc "Bo:nd

4/661/B,

163
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. Provided that a- servaut of the Central or  the' _S:ace-__C;‘Qv.gxfx,nn&ﬁ;é-" i
cmployed as an officer or servant of the Board: shall not he, entitled torlea '
or leave allowances, otherwise than ag laid, dawy -i“.-*-t-h-.'-?*-""oﬁdmd??
service under the Central or the State  Goverpment . rela
foreign seryice y D R oLl L Wiy il

(d) lor establishing and maintaining a provident fund,
all .or any-of the officers or suberdinates . other- than serya
Uentral or the State Government jn respect of whom ntrih
under section 151 to subscribe to the'fund at suchirates ‘and ;
conditions as may be prescribed.and for sup‘p}@tm_gﬁtin sich subseri

~out, of the funds of the Board 5 ¢ ; o e Ad!
(¢) .for determijning the conditions under which ‘the officers
-servants of -any of them shall on retirement® (yeceivé pensions or gratui
or compassionate allowances, and the amount.of *.(suc 1 'pcnsio:i;,,tgé__" '
and compassionate allowances, R
20, Maintaining schedule of establishment.~—The Board: shall- preg g
maintain a schedule of establishment' before the 15t 66 F eyery:
showing the number, designations and grades of the ‘officersiand suborg

(other than the employees who are paid by the day or;whose pay: i§

ta temporary work), whom it considers negessary and | pro

cmploy for the purposes of this Act;and also the amount and' the . pa i
the salary, fees and allowances:to be paid:to gach guch officeror:st ) L

contributions payable: under séetion 151 in respeet/off ench office
as on the lst of April of the same year, - R e
2L, Housing Units.—(L) The Board shall establish a'_hgusi_ugj un

(a) for the area comprising the city of Trivandrum and’ any. othep: -~ ./
areas specified by the Goyernment by notification. jn th Jazc 4 g
by the name ““The Trivandrum Housing Unit!? | e e 3
(b) for the area comprising the city of -Cochin and any g o
specified by the Government by notification in the Ga 625 o
(c) for the agea comprising the city: of ‘Calient  gnd "¢
area  specified by the' Government Dy * notification
Gazette ; and 5 : casky R L B
(d) ~with the approval of. the Goverpment for. :
the ellicient perlormance aof its functions in, 4
(2) Every housing unit shall form  part, of ‘the e

Board and shall consist of such’ officers ‘and’ st;t‘»(zinitﬁéa_ﬁ nay
necessary by the Board.. - N e Tk e g

(3) Lvery housing. unit shall'be in charge of an officer who shall ‘b
under the administrative, coptrol of the Ghairn1afgl:andiﬁhall'_ﬂlSq’g-'éxé;j'qi;'; such
powers and perform such duties and. funetions, as may he delegated in

by the Chairman under section 22, . ot %
22.  Control avd delegation by Chairman,—( 12 "Thé Chairman shal
overall supervision and control over.the acts and proceedingssof |

and subordinates of the Board. ' ", .

_-‘_"_S_L;i::sti:utcld by-;t:r;ﬁ;n 2 of Act 40f 19917 4
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(2) The Chairman inay by general or special order in writing delegate
to any officer of the Board, any of his powers, duties or functions under this
Act or any rules or regulations made there under cxcept those under sections
24, 94, 105 and 140. _

F ~ “(3) -The eéxcrcise or discharge by any officer of any powers, duties or
T functions delegated to lim under sub-section (2) shall be subject to such
. restrictions and Jimitations as may be imposed by the. Chairman, and shall

3 also be subject to his control and revision.

: 23. Ghairman may refer any question decided by the Board to the Government.—
: The Chairman may, in cases where he is satisfied that any decision of the
x Board cantiot ‘in public interest be implemented, refer such matter (o
"« the Government and - the Government shall. have power to issue ' such
directions thereon as they deem fit. Such directions shall be binding on the

Board. -
CtiArTER V

~ CONDUCT OF BUSINESS OF 'THE BOARD AND ITS
COMMITTEES

24. Meetings of the Board-(1) 'The Board shall meet at such times and
places: and shall, subject to the, provisions of sub-sections (2) and (3) observe
such. rules: of procedure in regard to transaction.of business at its. meeting
(including .the quorum at meetings) as may be prescribed by regulations :

Provided that the Board shall meet at least onoe in a month,

. #(2)+ The Chairman ror” in his obsence such- member as may be chosen
by!the mémbers present from ‘dmong themselves shall preside at a meeting of

¢ -the:Board. | ¢ M. oo

7(3) . All' questioris " at any meeting of the Board shall be decided by

a majority of the votes of -the members present and . voting and, in the

case of ati equality -of votes the . Chairman, or in his absence the petson

presiding éhach have a second vote in addition to his first vote as a member

ol the Board. wak £ ' &

| (4). The proceedings of the meeting of the Board shall be forwarded

to the Government in the department in chargg of housing within seven

days of cvery meeting,

%5. . Temporay association of persohs with the Board for parlicular purposes.—
(1)} The- Board may associate with itself in such manner and - for such
purlpose as- may be presoribed. by regulations, -any. person whose assistance
“or jadvice it may desire for the. purpsoe.of carrying into ‘effect any of the

provisions of this Act : L i : i

i ‘Provided .that the :number of persons so-associated shall ‘not be more
than five. - : . : SRR T
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- {2) A person associated with the Board under sub-section (1) for-any ,
purpose  shall have theright to take part. in the; di,st_ius‘siong,'_-of. the Baard .
relevant to that purpose, but shall not be named;as a nemhpe
other purpose. ' ! e, TR R
- (3) The Government. may, by order, depute one. ar more cofficers: {7 -
of' the. Goyernment. to: attend, any 1neeting of the Board angitd« take' part:y .. 2
in.the discussions of the: Board, but such officers ar 1 officers. . shall,f |
not have the right to vote. : LR

26. H}:ﬁb:'nrmmt m:g:&:::u’ﬁﬁ& ‘of 'C’omm-:‘ﬂeu.-ﬁ—-&fl')‘ Tthaai'd 2
time'to time, appoint (g ' " afiy per

mmittees’ consisting: of” such: number' o
asit may think fit for the purpose of discharging such dutics”or'p
such functions, and on such terms and conditions;, as' mayik
by regulations. : I R .

(2) The Chairman or such other person s he: may nominate: in !
this behalfl shall be the president: of the committee and the compmittee
shall observe such rules of procedure in regard’ to “transaction - of
business at'its meetings as may De prescribed hy ' regwlagions, . F

-

Erfon

I+

. (3) All proceedings of the committee shall be 'subjlgct,lil;o confirs bia

mation by the Board. : it S A | S T
27. Members of Board or Commitlee or’ persons associated withthe Board '

not to make part m-ﬁrawad:’h_gr in which they are ;a;f;’.rqnalf{y ';’r‘:-fer._e;'-:e({.ﬁ-_.-._(i‘{y-_'A':_. Lk O

member or person associated with the Board or 8 ‘member ' of” ‘any,
committee who-— iieh R o

(&) hag dircctlyror indireetly, by himself op byany partner’
empjoyer or employee, any such ' share or interest. as in described, ‘in
sub-section (1) of section 7 in respect of any matter, or’ '

(b) "has acted professionally in relation fo any matter, or hehalf
of any personvhaving therein any  such share ‘or interest.as aforesaid;
shall not vote or take part in any procgeding of the Board or any gommittee
relating to such matter. et ' !

(2) If any member or any person associated with the Board. under
section 25 or any membher of a committee appointed under section 26 has,
directly or indirectly, any bheneficial interest in any land situated in an’area , o
comprised in any housing or improvement scheme framed under this Act, :
or inan area in which'it is proposed to. acquire land for .any of the
purposes of this Act,— i &

(i) heshall at a mecting relating to such area, of ‘the Board or-
any committee, inform the person presiding of the nature of such interest;” |
and S : :

(ii) he shall notrake partin any proceeding relating E'd‘-su_g:h-l'arca 'jj
at a meeting of the Board or uny committee, ; ] R S

Fl
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" . +(3)* Nothing in sub-section. (2) shall prevent any member or any
pgrson associated: with! the: Board under section 25 or any member of a
cammittee . appointed -under section 26 [rorn voting on, or taking part in
the ! discussion of ' -any resolution; or question relatin to any subject other
than a subject, veferred to iu'ﬁ_that- subsection,

i 98 - dots - of “the Boardy or ‘Committee fo .be invalidated by informulity,
vacancy ete—No act done or{proceeding taken under this Act by the Board
Lot any committee shall be invalidated merely on the ground —

the ‘¢ommittee;; or W
{2 ., (b)'-of any defector jrregularity in the appointment of a person 3

2 acting as' a_member thereof gr
: - (c) of any defect or jrregularity in such actor proceeding not
- ~affecting the merits of the case. ;

it (&) " of any vacancy O%'d"cf;'ect: in the constitution of the Board or

- CHAPTER .VI

POWERS OF BOARD CHAIRMAN AND SECRETARY TO
INQUR EXPENDITURE ON SGHEMES AND ENTER
INTO CONTRACTS

. 29. Powers of Board and Secretary to- incur expenditure.—Subject to budget
+ provision and availability of funds, expenditure may be incurred on any
single work ,or scheme for carrying out any of the purposes of this Act—
(i) - by the Secretary, in case such expenditire does not exceed one
“lakh. of rupees.; and J
(i) by the Board in other cases :
Provided that the Secretary shall report the expendituve incurred by
him under this section to the Board at this next meeting for approval,

" 80, Powers of Board and Secretary o approve estimates.— 'The Board

© Tor the Sccretary may aceord approval to estimates for incurring expenditure
on any work or schemes for carrying out any of the purposes of this Act
subject to-the like restrictions and conditions imposed on the Board or  the
.Secretary, as the case may he, under section 29.

‘31, Emergeney powers of Chairman.—~The Chairman may in cases ol
emergency; dirget the execution of any work or the doing of any act which
requires the sanction of the Board and the immediate execution or doing of
which is, in his opinion necessary for the service or safety of the public

-and may also direct that the expenses of exccuting the worl or of doing
the act. shall ‘bepaid from the fundsaof the Board :

- Proyided that-— v B :

: (a): he shall- not act under this section in contravention of any
.. direction of 'the Boaypd or the Government prohibiting the execution of
~ any particular work or the doing of any particular act ;

-~
'
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(b) he shall report the action taken ‘by him under: this section
and the reasons therefor to the Board af its next mecting and shall ‘also ~
submit a copy of his rcport to the Government and the Board -.or: the’
Government may issue such'directions as it or they may deem fit on such -
report. ' y iy TET

_ 32, Power to make and perform m}r.tmm.-»-(l)_'. The Board ma‘y enter ';;
mto and perform all such contracts as it may consider necessary or _aexpedicnt.
for carrying out the purposes of this Act. D

i L] - [ ]
33 dgreements and security deposits. (1) Every contract shall be made on
behalf of the Board by the Secretary or any other officer of = the . Board .
authorised by the Boarvd. Fey | y g SEi g T
(2) The sccretary or the officer authoriset]  under sub-section (1) £
shall take sufficieat sccurity deposit for the due performance of the
contract. : * !

(3)  Written -agreahents shall be exccuted for every 'COIltféﬁf; : m(?
value of which exceeds five hundred rupees. P s

() [Every contract made by the Secretary ot the officer authorised . -
under sub-section (1) the value of which exceeds ten thousand,. rupecs, .
shall be reported to the Board at its next meéting. RS 1 Sl ne

34 Further provisions as to  execution of , contracts and agreemérits— (1
Subject to the provisions of sections 32 and 33 - contracts ox cemt
shall be made on executed in ‘accordance ' with such rul
prescribed, R UNAL O £ T

(2) A contract or agreement made or executed in contravel
the provisions of this Act or the Rules or, regulations made
shall not be binding on the Board. i

i o
i .

35, Signing of instruments and the . regisiration of such in_._ﬂ_li-*urﬁé'i! (l)
The Secretary or any officer of the Board ! 'authorised i’ iwhiting - b
_ the Board in this behalf may sign on bchall_i"of'l-_ghc Board anya reemen
or other instrument to be ‘executed on behal__f_""&f"tl‘_ic:‘_B'oei.'rd' i

(2) Notwithstanding anything contained. in the Indian' Regi
Act, 1908 (Central Act 16 of - 1908) - it shall ot be' necessary:
Secrctary or an officer of the Board referred to insub-section  (1)-tolappear
in_person or by agent at any registration officc.in any proceeding goneoted
with the registration of any * instrument . executed. by him in hig ! oflici
capacity or tosign as provided in section 58 of that Act,. "7 =TT

(3) Where any instrument is so ‘exccuted, the registering . officet to
whom such instrument is prosented for registration may, if_..lml-'-th;'i!iks}_ﬁt,_ !
refer to the Sceretary or an officer of t he Board referred to in sub:tection.
(1) for information respecting  the same and shall, on being satisfied of the: |

- exocution thereol register the: instrument, e :
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Sl T . GHaprer VIT _
- .. HOUSING OR IMPROVEMENT SGHEMES
L SB,POWN ,t_fi(-ﬁpar.‘.{-}}'-'-it;ifferiqkfa housing or improvement Schemes and
: :'nc,ug-"gxpmdi{:k_rg.'—[(-J:) Subject to the provisions of this  Act, the Board may,
from time to time, incur expenditune and undertake works for the preparation
Aod exceution of such ‘housing. or/ improvement schemes as:it may consider
LRECassapy; it g WhEB oy g ¢
© 50 (2) The Governmeat.may, on’such terms zad conditions ay they
‘=may: think fit - to'

mpose, . transfer| . to' the ‘Board the execution of any

*#housing or improyement scheme not  provided for by’ this Act, and the

* - Board shall” thereupon undertake the execution of such schemes as if it had

~_been provided for by this Act. s '

(3) - The Board may, on guch ‘terms and conditions as may be
agreed upon, take over for -execution any housing or improvement scheme
undertaken by ‘a local authority ahd the Board shall execute such scheme

' as ifit had been provided for by this Act. "

S 37. Pawer of Government to transfer any land belonging to or vested in  them
or gequired -under-the Kerala' Land Acquisition dAct, to the Board.—Whenever the
Government  consider it expedient  or necessary, for the purpose of

. .clearance. or improvement of any slum area, to transfer any land in such

~-area belonging 1o or vested in them or acquired under the provisious of
the Kerala Land Aquisition Act, 1961 - (Act 21 of 1962), for the purposes
of slum‘elcag‘ancg,'_thcy ‘may do so'on._such terms and conditions as' they
“may:think fit to" impose; and ‘direct the Board to undertake the “clearance
or improvement. of that area and to frame and execute such
housing or improvement, scheme under this Act as the Government

. -may, specify, and.the Board shall thereupon undertake the same for

;. e£xecution” asifit had been  provided for by this Act.

o 38.. Housing or' improvement - scheme when to be framed by the board.—A

“housing, or improyément scheme may be framed by the Board on its own
. -motion or'at the instance. of.-the Government or a local authority.
s 39. Board may: agree or refyse to frame and executé a housing or tmprove-
ment scheme.—~The . Board may agree "to frame and exceute a housing or
- Mmprovement scheme at the instance of a local authority if the Board is
» satisfied  that such ‘scheme is- necessary and the funds at its disposal permit
the framing and: the execution of such scheme, or may refuse to frame and
. executo such scheme if it is satisfied thatitis either. unnecessary  or not
feasible orthat it i§ otherwise unexgcytable, -

: g{) - Any locdl autharity’ deeming itself aggrieved by the refusal
‘af the: eeirdr._-uf;ql_,e\naub’;t;d_tion-.(-l) -may,. within two months from the date
~of receipt: of.the ‘order of such’ refusal, appeal ‘to the Goverament , who
~amay ‘pass ‘Such orders thereon as they think fit, and it shall be the' duty
.. of the Board to.give effect to such orders; accordingly.. -

169
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40,  Mallers to be promda'd by housing or imptovement t.*:."tr’mr:wNotWLth
standing mylhmg contained in any other law for the time being in force,-
a housing or improvement schemes may provide I‘or all or "I.tly' Ofv' the *
following matters, namely (— '

(a) the acquisition by purchase, ecxchange, ‘or otherwise,
property necessary for or affected by the ‘execution ofrthe scheme:

(b) the laying or re-laying out of any Iand mmprlscd it

scheme ; A
(¢) - the distribution or re-distribution of sttcs bclongmg _IU
of the property comprised in the scheme ; oG

(d) the closure or demolition of dwellings ‘or" portmm Uf dwﬁ

unfit for human habitation ;
(¢) the demolition of obstructive buildings.ar portion Of bu

- (f) the construction and re-construction of bu_-l_ldir_lg_s T,
(g) the sale, leage or exchange of any“'pro'pcrty'- compr-isc"
scheme ;

(h) the construction and alteration of roads strcc{s back ancs,
bridges, culverts and causeways ;

(i) the draining, water supply and l:ghimg of the sl.rf-cts 1;1c11,1dcc1
in the scheme y

(j) the provision of open palks., playlng ﬂclds ﬁnd cpcn spa -’fér_. 3
the benefit of any area comprlscd in'the:scheme pr ahy! ad]mn_ B :

the enlargement of -existing parks, playing ﬁclds, open spacc
approaches ; '

(k) the provision of ci:elmtﬁry ar r'mgcmcnts 1lcqu1rc fclr the af '
pnscd in the scheme, including the conscrvation of ; iand ‘preventiom
jury or conlamination to rivers or other sources and: means of watersu

(I) the provision of accommodation for any class of lnhabll rnts 3

(m) the advance ol money for the, purposes. fof the schcmc

(n) the c,]')lonsmn ol facilitics . for commumcﬂnon and- tranqu

(0) the collection.of such information: and statzstlcs as-
« necessary for the purposes of this Act ; :

(p) the reclamation or 1cservatmn of l.an‘ds far nnmkcts gax
* playing ficlds and afforestation s Col

: (q) the provision of schools, : parks, swrmmﬁlg poo_lu_ rost
shops, markets, - fuel depots, - laundrlr's, hair (llchlllg salu n
amenitics in the scheine ; ‘and . ¥

(r) any other matter Tour whwh, 'ln the \npmﬁdn,
-it is cxpedient to make -provision with :a view 'to: ptovides
modation ard to the improvement of -any iarea’ mmgrlmdim'
or of any :l(l_]Oil"llllg area or the: gcncm‘. c:fﬂment:y o ;bc dche:m

s
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. apply to the schemes framed under this sub-scction.
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+ Explanation.—For the ‘purposes of this scction, the Government may,
by notification in the Gazette specily such arca surrounding or adjoining
the area included in a housing or improvement scheme to be the adjoining
area,” - - :

T4l Types of housing or improvément schemés.—(1)  Any housing or
impyovement scheme shall ‘be of:one of the following types, or combination
of any two or more such' types ot of any special features thercof that s
to-say 1— NCaS '

(a) a house accommodation scheme -

(i) for the poor sections of the people having] an income not ex-
ceeding Rs. 2,000 per annum especially for scheduled castes and
scheduled tribes, }

- (ii) for others.

(b) a rebuilding: scheme ; _
! (c) ‘a rchousing or rehabilitation scheme ;
- .(d). a city or town or village expansion scheme ;
e; a streot gcheme ;
) a deferred strect scheme ;
- (g) aland development scheme ;
o .Eh) a general improvement scheme |

- (i)7an office accommodation scheme ; _

() an leducatioiial inslitution accom nodation schemes ;

v (k) a health iastitution iaccommodalion scheme ; and

1 (1) a tourist accommodaition scheme.
52) Notwithstanding any‘thigng contained in sub«seotion (1), the Board

may.Suo motu or at the:instince of the Government [rame a soheme or schenies

fo” the grant of loans afwﬂu "\?am:es to private individuals, local bodies

or| othet organisations [or housing purposes subject to such terms and con-
dilio:ts as may be laid down in ithe scheme or schemes :

-ﬁ’ro'.'ridcfd that the terms and conditions of the schemes framed at the
ingtanice of the Government shall be subject to their approval :

. rovided. futjth_cr that tlic provisions in section 50 to 57 shall not

42, _}.{:q.:@.ré:Accomh'wdaz_iqn Scheme.—(1)  Whenever the Board is . of
opinion: _thgst.-‘,l_t_.zi_c:__cpcd_iént;' Or necessary to meet the heed for house accom-
mfdﬁ. 1onin any area, the Board may Irame. a House accommodation
scheme, ' i ' w )

(2) Such scheme. shall speeify  the lay out of the area ‘where the
Wse§:are 10 be- constrictad.

h

! 351;65_ 1/B.

q ]

5
1

g

|:(8) " Buch'scheme may' proyide for the construction of houscs and for the :
4 tgald ,‘-'Jaasmg_’-b'lit'l.br sale on ‘hirs pucchase basis of any house so constructed.
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(4) ‘The Bnaud may provide in. the area muds, ﬁtleus dlumngﬁ watap I
:,.upply, street lighting and other amenities. : i1

ﬁebzmdmg Scheme. ~—(1) ‘Whenever it appcars to thc Bqa,rdt'@, aayl
area is a.n. insanitary area. within the meaning of seotion 49 and:that: aving 1
regard to the compuﬂ.twc value of the buildings in-sueh area -andifof" the
sites on which they are serected, ' the most. sall»f‘d.crory ‘math@gﬂ of
with the area or any part rtu:rcoi is & rebuilding ‘EChan.t:, wwh *Bqu
frame a vebuilding scheme [or the whole area or any part o(’ it a
dance with the provisions of this section. :

(¢) A vebuilding scheme may provide for-—-

(a) the resecvation of roads, streets, lanes and «dpen: spaccs &
enlargement ol the existing roads, streets, lanes and open. ap;tt.es te
extent as may be necessary [ov the purpeses ol 'thie scheme.y

(b) the re-laying out-of the sites of thejarea upmn mads,
lancs and open spaces so rveserved -or enlay ged
(c) the payment of cmnpcmatnon in wapcct of‘qmr suqh rqsq
or enjargement and the formation of roads, srmctq,_]mes and'
so reserved or enlarged ; :

(d) the re- -construction, alteration or ,demg}mo K
buildings and their appurtenancos Wby the owners-or by the Boar i
of the owners, and the eradtion .of' bu:ldmga in.- Leeond; ;hj
by the said owners, or by ithe Boavd in . deﬁiulL 9f “the!
sites as defined under the schcmq 3 R N

(¢) the advance to the OWners, upor auoh tcmu' uu,l czqm
to intersst, sinking fund, and .othar matters as ma.y b;. ,pnmwd sl qmu &
schene, ol such sums as amay be .nceissary (O assist:, them to! ’r«.uamtvnet L
or alter existing  buildings or o crect noew I)midtngs in Cpccosdan ‘-uwu,h
thesscheme ; and 2N .

(1) the ac qumuou by the Board ol any sity 01 |Jllll(|.lil“ u@mprlscd i
i the araa ||l(lud(d in the scheme. 5 ;

b, Renousing or relabilitation  scheme.-—Whenever rl'u:
quluu that it is necessary for -persons who-——

(a) are displaced by the excoution ol any hmmmJ or unl)royuncnt
scheme sanctioned under this A(,l’ or y

(b) are likely to be displaced by the «exacytion of any houm’ug t:rr i
improvement scheme- which it is intznded 10 frame 'under this Act, or’

(¢) are surplis in ‘any scheme area,

the Board may frame a rchousing scheme lor the wuan‘ut‘{lou, mwmtup
ance and management ol such numbgr of dwdlmg housas and shpps as
may be required, or may [rame a rehabilitation mhcmc for pmv;g.lmg suah’

number of open plots with roads, ﬁlchlb and open spacqs ag’ mn\y bf:
necessary. : ¥
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schemes.—(1) Whenever the Board
and provide for the [futurc
village, the Board may frame
¢ cxecution of such

45. Gty or Town or Villige expansion
is of opinion that it is expedient to control
expansiony or development: of a. city, town or .
an expansion scheme and specily the time limit for th
scheme.. ' N

v (2) The, uxpatlsiofx,. scheme may ba-
- which lies ‘wholly. within or wholly outside th
* _ village, oy in. respect of an arca which lics partly within

the city, town or village. '
! (3) Such scheme; shall specify the pr
v developed. and. the putposes: for which particular portion
. :.ati]ise.(}?.‘3 ' i -
(4) After. any such schéme hay -come into:fpree, no person shall,
without, the prévious permission of the Board, erect, re-crect, add to, or

alter any- buH'ding or wall within the areca compiised in the scheme.

(5) If the Board refuses to grant permission to any person to erect,
re-¢rect,. add to, or alter, any building or ‘wall on his land in the area
- aforesaid, and’ does, not procecd to acquire such tand - within one. year from
the date of such refusal, the Board shall pay reasonable compensation to such
person, for any damage sustainied by him in consequence of such refusal,
|46, Street. Scheme.—(1) Whenever the Board is of opinion that for
the! purposa of-—
(a). providing building. sites, or
(b) " remedying defective ventilation, or
(¢) ateating new or improving existing means of commuutication and
! facilities for traffic, or
o Yaasys T .
| i(d)  affording: bettar facilities for conservancy, it is expedient to lay
[ out new streets or alter bxisting strects (including bridges, cause-
i ways and culverts) in any arca, the Board may frame a sticet
- | scheme for such area. -

framed in respect of an area
o limity ol the wity, town or
and partly outside

oposed lay out ol the arca to be
s thercof are o be

& = (2) A strect scheme may, within the limits of the arca comprised - in
the!scheme provide for the following matters, namely:—-
: (a) the acqussition. of any land which, in the opinion of the Board,
is’ necdssaxy; for the stroet schemc . ' : '
- {(b) the re-laying out of all'or any of the lands s0 acquired . including
the |construction: and: fe-construction of buildings by the Board or by persons
authorised by the Board: in that behalf and the laying outj construction and
alferation of streets and throughfares ; '
(cf __tl{a draining, water supply aud lighting: of strects and through-
farés so laid;Qut, constructed, or altered ; :
(d) . the'raising, lowering, ‘'or reclamation of any land vested in, or
to be acquired by the Board for the purposes of the scheme ;
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¢ provision of open spaces for the better ventilation of the area
comprised in the scheme ; and S

: . 1
(f) the acquisition of any land adjoining any street, thoroughfare,

Or Open space to be formed under the scheme, i

47.  Deferred street scheme.—~(1)  Whenever the Board is of opinien .th“é.t i',t"..: .

is necessary to provide for the ultimate widening of any strest by altering ,

the existing alignments of such sgreét to improved alignments to be prescrjbed

by the Board, but that it is not necessary immediately to acquire-all or'any
ol the properties lying within the

iy frame 3 ““delerred strect scheme? prescribing an alignment on‘each

side of the street and specily the time limit for the execution of suchischeme; -,

(2) Ardeferred street scheme shall provide for the following matters
simely;— o ' ' v

(a) the acquisition of the whole or any part of any propcl_'ty_s'ying
vithin the prescribed street alignments within the time limit specified i the .-
wheme which may be extended by the Board from time to time : e

]

H i 'l,.l
Provided that such time limit including’ thel exféni?q“n:gqantcd by'the

~oard shall in no case exceed twenty years from the date of” sanction of the

-heme, ¥ ’ )

_(b) the re-laying out of all or any such property including the con-
siruction and reconstruction of buildings by the Board " or by any other
. wwson, and the formation and alignment of the street ;  ° I o

+ altered, .
(3) After a deferred street scheme has been sanctioned by the Board— .

(3) no person shall, except with the written permission of the Board
rect, re-erect, and to or alter any building or wall so as to make the same
-woject into the prescribed alignment of the street | N ; Sheh

(b) if the board fails to dcquire or to istitute proceedings for the
“cquisition’ of any property within the prescribed alignment of any street
«ithin the time. limir specified in the scheme or extended hy-it, the owner of |

3

proposed improved alignments, ‘the Board = |~

[«

(¢c) the draining, water supply and lightipg of the street so formed -

.ch property may, at any time thereafter, give the Board notice requiring = -

+ tv acquire or 1o institute proceedings for the acquisition of such praperty .

;:fore the expiration of six months from the date of :such notice and there.

+on the Board shall acquire, or instifute such proceedings and acquire the,
~wperty accordingly ; and-if the Board fails to do 80, it shall pay 'reasonable

canpensation to the owner for any damage sustained by him in consequence

“hsuch failure ;

(¢) befor: proceeding to acquive’ any property lying within the
wsscribed alignment of the street other than_property regarding which it has
-cived a notice under clause (b), the Board shall give six months’: notice

ihie owner of the intention to acquire such property ; 7'
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. (d) Notwithstanding anything contained in the Kerala Municipal
Corporations Act, 196] (Act 30 of 196]), the Kerala Municipalities Aet,
1960 (Act 14 o 1961), the Gueuvayur Township Acr, 1961 (Act 43 of 1961),
or, in any notification issued upderisection 142 of the Kerala Panchayats
Act, 1960 (Act 32 of 1960), the ‘Gouncil of -the Corporation of a city or a

* Muinicipal Council, or the. Guruvayur Towuship Committee or a Panchayat
shall not have the power to prescribe any alignment of a street within the
limits of the scheme, and-any. such alignment previously preseribed within
such limits shall cease to be the alignment of the street, S

48, La&;d Development -Sdm}_ie.—-“(l) Whenever the Board is of opinion
that it is expedient to- provide building sites in any aréa, the Boapd may
#rame a land development scheme, { '

(2) Such scheme shall specifiy the proposed layout of the area to be
dzveloped and the pPurposes .i‘orf which particylar portions thereof are to he
utilised,. :

(3) 'The Board may provide for roads, streets, open, spaces, drainage
water supply and'street lighting and-other amenities for the scheme ares,

(4) The Board may. lease jout or sell, by outright sale or on hire
purchase hasis; the building sites in' the schemé -area,

A9 General improvement :c}iame.——Whencver it appears to the Board—

- (a) thatin any area, any Euilding& used or intended or likely to he
used as dwelling houses are unfit for human habitation, or

(b) ‘thatdanger to the health of the inhabitants of buildings in any
- drea, or to buildings'in the neighbourhood of such area js likely o be
caused by— ;
(i) the narrowness, closeness, or bad arrangement or condition of
streets or buildings or groups of buildings in such area, or

L. (ii) the want of light, air, ventilation or Proper conveniences in
such area, or _
_ (iii) any other sanifary defects in such area,
the Board may frame a General Improvement Scheme in respect of such
arca. : . ;
50, Preparation, publication and transmission of nolice as to housing or
improvement schemes and supply of documents lo applican ts.—(1) When any
housing or improvement scheme has been framed, the Board shall prepare
a notice to that effect and specify— _
(a) the boundaries of the area comprised in the scheme, and
(b) the place or places at which particulars of the scheme, a map
of the area, and details of the land which it is propesed to acquive and of
the land in regard to which it is proposed to recover a betterment fee, may
be seen at reasonable hours,

175
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(2) The Boatd shall—

'[(a) cause the said notice to be published in the Gazette or in'two
daily news papers having wide circulation in the locality in‘ which the area
comprised in the sc hr-me is situate, specifying the period up: to- which the .
objections will be received ; and ] . -

(b) send a copy. ofthc notice to the local authority conccmcd

(3), The Sccretary shall: cause. copies ofi allidocuments refersed. to i = =,
clause (b) of sub-section (L to be delivered to:any applncant ‘on. paymltnt ub Pl
the fee fixed by the Board _ NI r

51,  Transmigsion to the Board of representalion by phe concernad: loml ar;;/mnfyt ;
as housing or umprovement scheme.—The local authority to whom a ¢opy:of &
notice has been sent undor clanse (b), of sub-section (2)’, of sectian: §0 shall,
within a period of sixty days [rom the receipt of'the said copy, forward to,
the board any represcatation which the local a.utfmrlty' wishes to - make:
regarding the scheme. %y

52.  MNotice regarding proposal to recover bettarntent. 'faﬂ —(1). Wi{hin* the:
three weeks following the day ow which any notice 13 *[published] under
section 50 in respect of any housing or improvement scheme; the Board shall
serve a notice in such form as may-be  prescribed on:evety " person’ whose |
name appeats in the assessment list of the:local aughority, concerned ag being :
primarily liable to pay property tax on any bu:ldmg or land i in tcga.l‘d to R
which the Board proposes to recover betterment fee. .+ . Lk

(2) A copy of the notice shall'also be affixed in évery such prcmmcs

(3) Lvery such notice shall be signed by: the, Secrcta;ry or- b}' a pt""'iOl‘l )
duly authorised by him in that behalf. e

| i) ) i
! ¥

(4) Any person on whom a notice under sub-section (1) has bccn qcrved
may, within thirty days from the service of the notice; make a rt‘pr{‘sentahon '
in writing to the Board stating his objection to the schcmc "

53. Furnishing of copies or exiracls from the &ms.fmeué book ‘of the Iocal
authority.—The executive officer of a local 'mthorrty shall, at the request of
the Secretary, furnish him with a copy of, or an! exiract; from, asscswmc‘nl S
list of the local authority. i : Lt

54,  Abandonment, modification or sanction ofa .’w:t.m:g or improvement fcfmneu——

(1) After considering the objections and repesentations,. if any, received in
pursuance of sub-scction (2) of section 50, section: 51 and  sub-section (4) of
section 52 ancl alter. hearing the persons who, having raised any such
objections or m: ade any such representations, desire: ta'be ‘heard, the:Baard:
may cither abandon or modify or sanction the scheme; or apply to the
Government for sanction with such modifications, if any, as'the Board may :
consider necessary if the cost of the scheme cxcveds ten lakhs of rapees.

1. Substituted by section 2 of Act 21 of 198!
* Substituted bysection 3 of Act 2T of 1981,
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(2) - The'Government may sanction. with or without modification, or
may relise to :sanction or may return: for l‘{:co‘nsi}dcr&tion any housing or
improvement . scheme costing over ten lakhs of rupees submitted to them
under sub-section () . di '

(3) Tfaschemeéreturned for reconsideration under sub-section (2) is

. modified by the Beard, it shall he republished in accordwmice with section

'oi(a) dneevery ease in"'which the modification :affects the boundaries

of the area comprised in the scheme,-or involves the acquisition of any land
Dot previously proposed to befacquired ; and
& . (b) inevery.other qa_ée, whére the modification is, in the opinion of
©the Board, of sufficient ,impar}tanc;c to require republicauon.

55, Puﬁ{im!im.Qf.,,r'mmiors‘éfhoq.w'ng or improvement scheme~(1)  Whenever
the Board or the Governmentisanction a housing or improvement schene,
it shall be announced by notification in the Gazette :

] _.;Pr_ovi_dc‘_:d that whenever the Bpard sanctions a scheme with modifications

« if any, .t shall cause notice to that effect to be published weekly for two
.consecutive. weeks 1n the ‘Gazette,and.. in two leading daily newspapers

- in the State, : T _

: (2) The publication of the notification.or notice under sub-section (1)

* in respect of any scheme shall be conclusive cvidence that the scheme has

been duly framed and ‘sanctioned, :

% (3) Any personaggrieved by the decision of the Board sanctioning a

" thousing:orimprovement scheme may, within thirty days from the date of

“ilastpublicationtin #he Gazette ol the said scheme appeal to the-Government
and 'the decision of the Government on such appeal shall be final and shall
nat be liable to be questioned in any gourt of law,

* (4¢) Thescheme shall come into force and shall have effect.—

- (a) where no appoal is preferred, under sub-section (3), on and
from the expiry of the-thirty days referred to in that sub-section ; and

(b) where ‘such app'ca'l is preferred, on and {rom the date of the
“decision of the Government on such appeal,

56. The Board lo execule housing or. improvement schemnes soon wfter sanction,—

- As soon as may he after a housing or improvement scheme, other than a

deferred street scheme or expansion scheme, has.come into toree, the Board
shall proceed to execute the same. "

57, Alkeration of a housing or improvement scheme after sanction.—AL any
time after a-housing or improvement scheme has been sanctioned by the
Board or ‘the Government as the case may be, and before it has been carried .
into execution,. the Board may alter or cancel it :
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Provided that—

(a) If any alteration is - likely to inseease the - estimated ‘nzt cost.af
exceuting a scheme by more  than ten per cent of the total' cost;. or ifahy
altered scheme is likely to cost more than ten lakhs of. rupses, the -alteration

shall not be made without the previous sanction of .the Government’y’. L,
(b) if any alteration involves the acquisition, otherwise 'than by - \
: . . . 3 S BT

agreginent, of any land not previously proposzd to be acquired in the Original -

scheme, the procedure prescribed in the [oregoing sortions of this: “Chapter
shall, 50 [ar as it may be applicable, be followed ‘as il the alteration: 'werda -«
separate scheme ; , W Bl

(¢) il, owing to any alteration, any land not previously liable. under
the scheme 1o the payment of a betterment - foe becomes - liabld to 'such
payment, the procedure prescribed in sections 50, 51 and 52 ‘shall, 5o faras
it may be applicable, be followed in regard to'such land : s s

Provided lurther that no scheme cosling over ten -lakhs of rupees . ShFil_“
be cancelled wnder this ‘section without the previous sanction . of the
Government. . o DA

Fxplanation.—For the purposcs of this scction, the term’ “alt ration!t o e
shall be deemed (o include a combination of two'or more schamés framed'or "
propused to be framed and the expression “altered schermie’ shall bedeemed -
to include any scheme so combined. - | : - S :

'
gt

18- Aransfer fo Board for purposes of improvement scheme of “building or
land  vested in “local authonity~~(1) Whenever any 'b_ui]cii_ng or land or any
street or any part  thereof, which is situated within tthe jurisdicfion of a
local - authority and is vested in such local authority, is within the varéa’of 1
any housing or improvement scheme, the Board shall give notice accordingly |
to that local authority and such building, land or streoct or. any s part v
thereof shall thereupon vest in the Board, | 3 I A T

(2)  Where any land situated within the jurisdiction. of a local :autho- .
vity vests in the Board under the provision as ' of sub-section - (I):and’the . -
Board mukes a declavation that such  lanc -Wfll'beirctaincd by the 'Board -
only until it vevests in the local  authority -as.part of a strect or-afilo en,
space under  section 62, no tompensation shall be payable by the Board to
the local authority in respect of that land, SRR ; :

(3) Where any building or land vests in the Board under the
of sub-section (1) and no declaration is amade under sub-section ;
respect of the land, the Board shall pay to the "'loc'al'__ authotity as.
sation, a sum cqual to the market value of 'such i building or land ‘as" b7
date on which the scheme comes into force under section 55 and’'w
building situated on the land in respect | of w|_1ic_h_-_E'-l_dcg:'larq‘tio:_l_‘_llj'a,
made by the Board under sub-section (2) is vested in the Board' iindd
scetion (1), like compensation shall be payable in respect of such’
by the Board. il ' R : ;
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. (4) 1If, in any case, wherr the Board has made a declar.tion in respect

ol any land undzr sub-section (2), the Boavd detains or di:poses of the land

contrary to the terms of the declaration, so that the land dogs not revest in
i the local -authority, the Board shall pay, to the . Jocal authority, compen-
sation in  respect of such land in accordance with the provisions of sub-
S section (3). i )
! (5) If any question or dispute arises as to  whether compensation is
payable under sub-section (3) or sub-section (1), or, as to the amount’of
such compensation or as to whether any building, land or street, or any
" part thereof, js required for the purposes of the scheme, the matter shall be
= referred to the Government whose dccision shall be final.

597 Tyansfer- of private strest or square lo Board for purpose of housing or
o improvement scheme.——(1) Whenever any private street or square or part
- theredl, which is npt vested in the Board-or in a local authority is required
. for exéculing any housing or improvement-scheme, the Board shall cause to
" be affixed in aconspicuous place in or near such street or square or part, a
notice signed by the Sceretary and —
! (a) stating the purpose for which the strect or square-or part there of
© isrequired, and _ : ;

. ~(b) declaring that the Board” will, on or after a date to be specified

! in the notice; take' ‘over ‘charge of such street or square or part, from the
© owner -thereof, and shall simultancously send a-copy of such notice'to the
owtier of such street or square or part.

1(2)  After considering the objections, il any, received in writing before
theidate specified under clause (b) of sub-section (1), the Board may take
over charge of such street or square or part, and the same shall there upon
vest in the Board. - \

- [{3) © When the Boatddltets or closes any private strect or square .pr
paﬂ thereof which - hay vested in it under sub-section (2). it shall pay
reasonable compensation to the previous owner for the loss of his rights
. the 5il’li

= | (%) If the 'alteration or closing. of anysuch stroet or square or part
. causes damage or sibstantial. inconvenience 10 owners ol property adjacent
: theretd, or to residents - in the neighbotrhood, the Board shall” forthwith
: proyidé some other reasonable means of access for the use of persons who
; wére efititled to use such strect or square or part as a means of access to any
ki property or ‘place and if the provision of such means of access does not
' sufficiently - com ensate. any such owner or resident for such damage or

inconvenienct, the Board shall also pay him reasonable. compensation,

Gf . 1 Bar to application of certdin laws of -a local authorily regarding closure.—-,
(1) sSuch of the-}J_rovisioria of ‘the Kerala Municipal Corporations Act, 1961

(Act30. of 1961); the Kerala Muiticipalitiea Act, 1960 (Act 14 of 1961),
andl t_I}_g*,'Kcrgtl__g Panchayats Act,. 1960 (Act 32°0f 1960), as relate to main.
tehanct or répairs of” public streets, closure of public strects or parts thercof,
34/661/B. '
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diverting or tuening public  strects or pares  theveof and to disposal of the
land which is no longer required when any public strect is permanently
closed, shall not apply ro any street which is vested in the Board, |

(2): Suchof the provisions of the enactments specjfied in sub-section .

(1) asrelate 1o temporary closure of streets, precautions duping repairs of |7,

sireets and prosecution 'against removal of bars and ligths shall not apply to: i

the Board when any drain ov premises vested in the local authority is opened

or hrokc’:}.,_np by the Board or any public street is under construction by the
Board. 7 i

6L. " Repairs of streets vested in the Board.—Whenever the Roard “allows any.
street vested In it o be used for public traffic, ‘it shall keep the strcct_in_gOC,'):d Fh
repair angdo all things necessary for the salety and convenience of persons
using. it.’ _ i

62,  Transferring stredts laid out or altered and open- spaces provided by the
Board wnder a housing or an improvement  scheme~—(1)  The Board may: hand
ovar any road ar sweet (0 the local authority concerned after giving one l
month’s notice, when-— i ; v

e ;1‘_;’ ™ L |

(a) any such road or street laid out or alteved by the Board has |

been duly levelled, metalled, flagged, channelled, sewered and drained'in

the manner provided in the scheme sanctioned by the Board or the
Government under section 54, :

(b) lamp posts necessary for the lighting of sucly sheets have been

provided by the Board ; and : : . ' ..

(¢) waterand other sanitary convenicnces have been  duly- proyided

111 such streets. :

(2) The local authority concerned may, after - receiving the notice
from the Board under sub-section (1), declare the street to ba a public
street ; and the sereet shall  thereupon vest in the local autliorlty ; and.shall
thencelorth be ynaintained, kept in rvepajr, lighted and cleansed hy the
local authority, . :

(3) When any open space lor the purposes ol ventilation or recreatjon "
lias been proyvided Ly the Board in executing any housing or improvement
schenie, «ilis shall, on completion, be transferred to  the local authority
conceried by a resolution of the Board: and it shall thereupon vest in the
local authority cancerned and thevealier he maintained by that-:local
authority as its ¢xpense : R

Provided that the local authovity may rvequive the Board before any
sucli open space is so - transferved 1o enclose, level, turf, drain and layout
such space and provide foot-path therein, and il necessary to provide lamps
and other apparatus for lighting it. S

(4) I any difference of opinion avises between the Board and the logal
authonity in respect of any - matter referred to in the, forggoing provisions ol
this section, the matter shall be referred to the Govcrrnmcnt whose  decision
shall be [inal, : o, .
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63. Prevention or restriction of Iraffic in sirest vesied in the Board, during
progress of work.-—(1)  When any work which may lawlully be done is beig
executed by.the Board in-any strect vested in it, the Board may dircct that
such street shall  during the progress of such work; be cither wholly or
partially ¢losed to traffic generally or to traffic ol any specified deseription.

(2) When any such dircction has beon given, the Board shall set up in
E a conspicuous positiofi in or near the street  an order prohibiting traffic to
¢ the extent so directed, and fix such bars, chains, or posts across or in the
v street as it may think proper for preventing or restricting traffic therein.
S 64. Provision of facilities when work is execuled by the Board in public sirecls
« vesled in it—(1) When any work is being exccuted by the Board in any
public street vested in it, the Board shall, so far as may reasonably be
practicable, make adequate provision for—
(a) the pasgsage or diversion of f{raflic ;
(b) sccuring access to all premises approached from such street § and
(c) any drainage, water supply, or means of lighting which is
s interrupted by reason of the execution of the work.
(2) 'The Board shall pay rcasonable compensation to any person who
sustaing special damage by reason of the execution of any such work.
65. Power of tha Bodrd to turn or close public street or square vested in it —
i (1) The Board may-— _
' (a) turn, divert, discontinue the public use of, or permanently close
a_n? public street vested .in it or any part thereof ; or
' (b) , dirtontinue the public use of, or permanently close any public
are vested in it or any part thércol.
(R) Whenéver the Bggrd'discontinues the public usc of or Fcrmancntly
sestany public sirect vested in it or any part thereof, it shall pay reaso-
. nablel.compensation .to every person who was entitled, otherwise than as a
mdmber of ithe public, to use  Such streot or part as means of aceess, and
: hag stifféred damage from such discontinuance.or closing.
u_‘ i ! 33 ie ot 5 : : i 2 ‘

© . |4(8) Whenever the Board discontinues the public use of or permanently
- closesi any “pubtlic ‘square vested in it or any part thereof, it shall pay

reasonable < gompensation 1o every person who was entitled, otheiwisc than
Jmembert of thé¢ public, to use such square or' part asa means of

P’ - When any public strect or square vested in the Board,. or any part
af, is permanently closed under sub section (1), the Board, may sell or
a c'-'lo much of the same as is no longer required. - n
. 66, Power of the. Bbard lo yetain. lanes not meant for vehicular trqffic.-—
Notwithstanding anything contained in section 64, the Board may retain any
‘ang npt meant for vehioular traffic and'may enter into an agreement with
the{lo¢al authority concerned or-any other person for the supervision,
repair; lighting and general management of any lanc so retained, -

L '
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67.  Other duties of the Board. —1It shall also be the:duty of the D!Jard f in
take measurcs with a view, g w9 S N

(1) to plan and co-ordinate all liousing e((;(,ivitics in ‘the _St;m:,.' anct to
ensure  expeditious and  efficient  implementation housing for imrpovemiend i
scheme in the State ; ' T\ i U L

: (2}. to provide techpical advice and scrutinise all projécts uncler
housing or improvement schemes sponsoted or assisted by the Central . or (hel H
State Government ; : N : A g+
(3) to maintain, allot, lease and otherwise iise plots buildings and other ¥
properties of the Board -or the Government, and to collect rents ' from ‘the g
properties under the control and management of the Board and repay :loans ’
to the Central and State Governments; t i wt

(4) tosct up a vesearch section for the purpose of expediting the
construction of, and cheapening the cost of building, and:: ! Lt

MRt e ) 1

" . L Ni¥ s TR G . 1
(9)  to organise and run workshops anql std':‘es_-:.,fpr_ ,'n';a;'uflf'acﬁu-e, salc,'
stockpilisig and supply of building materials vequived for housing or imp'row;rwi
ment schemes, b ' ' |
68.  Supervision and cenituge charges.—The Board may include in the cost of|

any housing or improvement schemne framed by it or any other work ‘under- | i
taken by it, superyision and centage charges ag such rates as may be fixed -
by it: ' : : & YCE 2

Provided that the rate so fixed shall not be more than twelye &l_ld'_'a half' - z
per cent ol the cost of the scheme or work, ; '

69.. Power of Government to call for the records of the Bogrd and to. modify,

" annual, elg, housing or improvement - schemes,~—(1)  Not withstanding - L
anything  contained in the foregoing provisions, of. this - Chapter the
Government may, at any time in thé case of any housin ot improvement

scheme which is proposed to be framed ‘or which has been  framed “hy: the =
Board or which is being executed by it, call for and examine the vecords of - ¢
‘he Board relating to such scheme and if, alier making the examination and -

iter considering the representations, if any, of the Board and the loeal’ = .

withority concernad, it appears to the Government that such scheme should
se modified annulled or remitted [or reconsideration to the Board ‘or . that
such scheme should be executed with modifications, they may pass drders
accordingly ; Ve 4

Provided that the Government shall not order the modification or the -
unulment of a schome under this scction without giving the person likely
to be adversely affected by such an order a reasonable opportunity of “Deing
heard. : : ; s

(2) The Government may stay the execution of any such scheme
pending the ¢Xercise of their pawers undér subsection (1) in réspest thereol, .
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(3) ~ Any housing or improvement scheme which has already come
into force hut has been ,n'}qdiﬂe’d by the Government under sub-section (1)
shall haye effect as if it has be¢n duly sanctioned by thi Board under scction
54, The scheme as modified shall be published in accordance with the
provions of scetions 55 and on such publication the scheme $0  nddified shall
comé into force and - shall Ihavci feflect,

70. Power to exem f,v]—vThf_‘. Government  may in public interest, by
notification in the ,Gazette, exempt. subject 0 such conditions and
r¢strictions as . may he sl'?lcciﬁ[f;cl i such notifications, any housing or
impravement schemes, frdm ajl or any of the provisions of this Chapter,

ClaPreER VIII
ACQUISITION |AND DISPOSAL OF LAND

71.  Power lo acquire land under the Land Acquisition Aet—Auay lar dor any
interest therein required by the Board for - any of the purposes of this Act
may be acquired under the plovisions of the Kerala Land Acquisition
Act, 1961 (Act 21 of11962), !

72, . Power to purchase or, lease by agreement.—The Board may enter into
agreement with any person’ for j.'hc acquisition from him by purchase, lease
or exchange, of any land or any interest thevein which may  be  acquired
under section 71; 'i

Provided that if the value of such land o intevest exceeds fifty thousand
rupees, the Board shall not enter into such agreement without the previous
approval of the Government.

9 4 s L
73. Power to dispose of land. —(1) The Board may retain or may lease,
sell, exchange or otherwise dispose of any land vested in or acquired by it
under this Act,
(22' Whencvcr‘qhe Board decides to lease or sell  any land acquired
by it under this Act frof any:person,—

(a) it shall give notice by advertisement in one of the leading local
newspapers in the State, and .

(b) It shall offer to the said person, or his heirs cxecutors pr
administrators, has prior right to take on lease or to purchase such land for
an amount or at a rate to be fixed by the Board, il the Board considers
that such an offer can be made without detriment to the carrying out the
purpases of this Act. v :

(3) -Ifin any case two or more persons claim to have the prior

right referred to in clause (b) of sub-section (2) preference shall be given
to the person who agrees to pay the highest amount or rate for the land,
not being less than the amount or rate fixed by ‘the Board under that in
clauge,

183
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CuaaprTER 1X _

LEVY, ASSESSMENT AND RECOVERY OF
BETTERMENT FEL '

74, Payment of betterment fee—~-(1)  When by the cxecution of a housing

or improvement scheme, any land in the arca comprised in the schemeo %

whiclhi-is not required for the execution thereol will, in the opinion of " the

Board, be increased in value, the Board, in framing the scheme, ‘may

declare that betterment lee shall be payable by the owner of the land ot any

person having an interest therein in respect of the increase in  value of the

land resulting from the exccution of the scheme. = i e
(2) Such increase iv value shall be the amount by which the value

of the land on the conipletion of the exccution of the scheme estimated “as if

the land were clear of buildings, exceeds the valuc of the land *priot to the’

exceution of the sclicme estimated in the like manner, and the bettermenit

fee shall be one-half of such increase in value, ;

(3) The Board may, with the previous approval of the Government,
declare that such betterment fee shall also be payable.in respect.of any;land
not comprised in the scheme but is adjacent to the area comprised. in_ the
scheme il such land will be increased in value consequent on t]h'é ‘execution

+ of a housing or improvement scheme in the area icomprised in the “schemé: = -+

Provided that the Board shall, before declarihg -that any bettermént'foe @
shall be payable under this sub-section, serve a notlce in'such form as Yot e
be prescribed on every person whose name appears in the’ assessmentlist’ of
the local authority concerned as being primarily iliable to pay property &
on any building or land in regard to which the: Board ptoposes. to dé
that such betterment foe shall be payable, and thereuponthe provision
sub-scctions (2), (3) and (4) of section 52 shall apply to every notice
under this proviso. : ‘ v B Rt e

75, Assessment of betterment fee by the Board and notice to persons liablg:- i
such fee.—(1)  When it appears to the Board that ajhousing or itptove-: -
ment scheme  is sufficiently advanced to enable the amount of the betterfnent ' - ="

~lee to be determined, the Board shall by a ‘resolution” passed in" this “beh
declare that for the purpose of determining suchifee |the' exection:
scheme shall be deemed to have ‘been' completed and {'shall’ thereupos
notice in writing (0 every person on .whom a not_i_q,c_ir}.-rtspcct of ‘land
assessed has been served under clause (a) of sub-section (1) of section’ 5201
to the successor-in-interest of such person, as the c¢ase may -be,  that the
Board proposes to assess the amount of the betteriment fee payable in respect:
of such land under section 74, £ M S T
(2) The Board shall then assess the amount of betterment fee payable’ o oo

by cach person concerned, after giving such person an opportunity be. e
heard and  such' person shall, within ; one month ffom . the ' e’
of rescipt of notice in writing ol such assessment from the Board, inform the,

Board in writing whether or not he accepts the assessment. aFh g =

-

béhalf ;
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(3)  When the assessment proposed by the Bowd is aceepted by the,
person concerned within the period specitied in subssection (2), such  assess-
ment shall be final.

 (4) If the person concerned does not accept the assessment made

by the Board or fails‘to inform/the Board as requircd under sub-section (2)

within the period specified jtherein, the matter shall be referred o the

Tribunal. ' b IR '

(5) The Tribunal shall, after holding an inquiry, and after hearing
the person concerned, assess the amount of’ betterment fee payable by the
person, _ SO

~ . 76, Board lo give notice to person liable to payment ofs betlerment fee. —When

the amount of all betterment fees payable in respect of land in the area

comprised in the scheme and in> respect of land not comprised in the
scheme avea but is adjacent to the area corprised in: the scheme relerred

to in sub-section (3) of section 74.has been determined under section 75

the Board shall, by a noticé in writing to be served on all persons liable to

such payment, fix a date by which such payments shall be made, and interest
at the rate of four and a half per cent per annum upon any amount out-
standing shall be-payable from that date:

Provided that any person liable as aloresaid may make payment, il he
so chooses, in such number of annual iastalments not exceeding ten as the
- Board may determine,

77.  Agreement to make betlerment fee o charge on land. (1) Any person
liable to pay a betterment fee'in respect of any land may, ‘at his option,
instead of paying the same to the Board, execute an agreement with the
Board to leave the payment outstanding as a charge on his interest in the
land, subject to the annual payment in perpetuity of intevest at the rate of
six per cent per annum, or the rate fixed by the Board from tinie to  time
subject to the approval of the Government, the first annual paymeat of
such interest to be mwade one year from the date referred to in section 76.

(2) BEvery payment due from any person in respect of a betterment

fee and every charge referred to in sub-section (1) shall notwithstanding

-« anything contained in. any other enactment and notwithstanding the

extension of any mortgage, or other. charge whether legal or equitable,

*  created cither before or after the commencement of this Act, be the first

charge upon the interest of such person in cach land subject to the priar

payment of the basic tax under the Kerala Land Tax Act, 1961 and the

- Plantation Tax payable under the Kerala Plantation (Additional Tax) Act,
1960¢ £ x

(3) [If any instalment of inrerest due under an agrecment execured

in pursuance of sub-section (1) be nat paid oa the date on which it is due,

the hetterment fee shall become payable on that date, in addition to the

said instalment, :



h
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(#) At any time alter an agreement has been executed in pursuance of
subsection (1), any person wmay pay off the charge created thereby with

the mterest due upto the date of such payment,

(5)  When agreement in respect of any Jand has been cxecuted by any
person b pursuance of subscotion (1), no suit with respect to such agreeinent
shall be  brought against the Board by any other. person except an heir’

8 5 y any o P! P ’

exceutor or administrator of the person first aforesaid) claiming to have an

interest in the land. _ ;
/8. Recovery of moneys payable in pursuance of sections .74, 76 and 77.—All
moneys pryable in respect of any land by any person in respect of a better-,

ment fee under section 74 or section 76.0r by any person under an agreement’

executed in pursuance of subsection (1) of $cction 77 shall, together with:
Interest due upto the date of realisation, be recoverable, by the "Board  from.
the said person or his successor-in-interest in - such land, as an arrear of
public revenue due on land. (i . EF
9. Agreement or payment of betterment. fee not to bar- acquisition under fresh
declaration.—Il any land in respect of which the payment of a betterment fee
has been aceepied in pursuance “of subsection (3) . of section 75 or in .respect
of whizch an agrecment regarding the betterment fee has been exccuted: under:

section 77, be subsequently required for any of the purposes. of this Act,
the payment or agreement shall not be deemed to prevent the acquisition o

the land vmder the Kerala Land Acquisition Act; 1964 (Act, 21 of 1 9;6_2}_.'
CuarTer X i |
GONSTITUITON OF TRIBUNAL AND ITS FUNCTIONS i
80.  Constitution of a Tribunal for certain purposes.—(1) Notwithstanding:
anything contained in the Kerala Land Acquisition Act, 1 961 (Act210f196%),
the Government may constitute & Tribupal [or the purpose of perfornting

the functions of the Court with reference to the acquisition of land for the
Board under the said Act, for deciding disputes relating to levy or asspssment

of betterment fie and for deciding such other matters as- may be preseribed.’

(2) The “Tribunal shall consist of onc person: only who shall be a
Judicial officer not below the rank of a Subordinate Judge. 2

(3) The Tribunal shall have the same powers as are vested ina Civil
Court under the Gode of Civil Procedure, 1908 (Central Act 5 of 1908), © o
81.  Officers and subordinates of the Tribunal.—The T'ribunal may, with the .

previous sanction of the Goverament, appoint such lofficers and subordinates
as it considers necessary for carrying on its business. and the remunération,

and other conditions of . service of such officers'and  sibordinates © liall' be

such as may be prescribed.

82.  Payment by Board on account of Tribunal.—The amount necessary for

the payment of reynuneration, salariés, allowanoes iand! other cofitributinng

payable to the judicial officer, appointed as the Tribusial andlof the Ugfficors ' .

and subordiuates of the Tribunal shall be paid out of thé funds of the Bdard;"

186
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B3. Appeals from awards of Tribunal.~-(1) Nolwithstanding anything to
_ the contraty contained it the Kerala Land  Acquisition Act, 1961 (Act 21
of 1962), but subject to (he provisions ol subscction (2) the award of the

. Tribunal-in relation to the acquisition of land shall be deemed to be the

award of ‘the court under the said Acti
- (2)  Any person whoidoes not agree to the asnount of the compensation
+ awarded - by- the Tribunal [or the land acquired {or the Board uuder the
, Kerala Land Acquisition Act, 1961 (Act 21 of 1962), or to the persons to
“. whom it is payable or to the apportivament ol the compensation amount,
those perons may, within gixty days from the date of the award of the
Tribunal' prefer-an appeal {o the High Count :

" Provided ‘that the’High Court may entertain the appeal after the expiry

of the said petiod of sikty days, if it is satisficd that the appellant was
‘prevenited by sufficient. cause [rom filing the appeal in time.

(3) Any award of the Tribuhal referred to in subs-.ction (1) shall,
subject to subsestion (2) and any decision ol the Tribhunal on any matler
referréd to-it'urider this Act shall the finzl and shall not be liable to be
questioned in any court of law : |

8%, Awards and ordefs of Tribwnal to be execuled by Civil Couris.——Eyery
awartl of the Tribunal and every otder wade by the Trilsunal for the payinen
of money, for the delivery of possesssion or for renoval vl any structire 'shall
be enfoiced by the Sibordinate Judbe’s Court having jutisdiction over the
.area i which' the land - concerned'in the proceedings of the Tribunal is
situdtd lag i1t wore the deeree of (Hé said (:rlu/rg,f

i ;

CHAPTER X

POWER TO EVIU] PERSONS FROM BOARD PREMISES

1 W A

88 1 Power ot cvicl _ﬁet_;‘.v.a!—f#“;‘ﬁ'c:m tBoard  premises—(1) It the competuit
authority is satisfled— 1
_(a) that the person authorifed fo ocoupy any Bpard premises has—

il (1), ot paid’ vent lawlullfue Trom liim in respect of such
pBrmis&Js for a-period of more than two mownths ;  or :

(i) subslet, without the permission of the Board, the whole or any

* 'part{of] such f}rémlises voorsT

Mgk e F Gy g AL ! . kLR Y
(i) otherwiss acted.in Gontravention ol any vl the terms, express

.ol lﬂ'll_lﬂlllbcl_‘_,_ u,_nfc_le;' _.‘f"h.ic,h he is authotised to ocoupy such premises ; or

byt

1t any peeson s ih unauthorised oceupation of the Board preinises

the gompetent autnority may, notwithstanding — anything contained in any
Adaw forfthe {ime being it~ force, by nutice: served (i) by registered post, or
(i) pyaflixing a copy of it on the outer door or some other conspicuous ™

partjof puch premises, o¢ (ili) ‘in sush other manner as may be prescribéd,

. +orde ‘.-,'gl al the -pc_l*slun_au_gljlm'iscd to oscupy #5 well as any other person who

~mdy |belin oceupation of the whole ov any part of the promises shall vacate
thent within one moith of the dats ol the service of the notice,

3/@555}1&

187



34 PR RT A NE B
3741580/2019/0S-HOUSING - gl

(9) Before an order under subsection (l)us.made ag mm;li-_ i1y

the competent authority shall inform the person, . W
served in the manner provadcd service ol | ng
of the grounds on whicit. ij ppuposad oxder';§1
reasonablg opportunity to pﬁf;r an cxpla.na.l.l )
aily, and to show cayse why such. Opcler shoulg
1o be, ﬂmr:iﬁcd in such nquqf e
_ (3) The Lmnpd:tem a h¢mty may, onap)

the period specified in such rug)t;r.(, on'such terjns.as.to

- of the amount clmmcd in théinotice as he dqqm; ﬂ,t :
(4) Any written  statement pul in lpy isuchipersonian Gume! 1t
produced in  pursuance of such notice shall. Iqe ﬁlf:cl with tlu: !QQO;‘QS of’ P‘
cage, and such person shall be cnutlv_d to appcal 1n the proccc]u}' ih '
persort or by pleader, .

(5) Ifany person refuses or fails to L,urflply w;;h_an, ol;dc
subsection (l) the corpetent authority may evict that | pe Dl
possession of the premises  and may for lhaw __pt_xmgg_ 5
may be pecessary.. L ghiie

(6) If a person who' has been ordarcd to vacale

subsclayse (1) or (it). of clause (a).of sub M;LT.J.()H (1) Wllhlll Om.,JmO t!l Qt thc-_..
date of scwu.c ol the nptice or such !ODbﬁl tu:;:. as.the’ cnmpetgpt ' ythom Yt
may allow, pays to the Board the reat in arrc.;.r:; or.carries oyt or pthuw;se; R
complies wuh the terms contravaned by "him (0 th,c satisfaction ol't t:‘(,ompm?m_;
authority, as the case may-be, the La,m;)ctef}t _autherity. shallyin: liew of!
evicting such person  under subsection tancui »its orded na@c undﬂvu'
subsection (1) and thereupon such person %ha,kl hald “the premises-on’

saiue tenms on which he h.cid Lhcm :mmrrdnaiely bciayc suah pQ 'ce :

served on him, i

L‘.xp(mmlwn —or. the , purposes of this :.m,tlon wand St‘(,uon Iﬂb, Lhcp\.
expression “unauthorised m,t,upauun’ in relation - to any person’ authomed,
to occupy any Boavd premises,. ln.cludt::. the. gantinpange i ooy 1pat by i
hiin or by any person r..lalmmg throgeli oy under: him of th,g P ' '
the authority under wluuh hq W‘,lﬂ owed 'to, Gt,eup'y. he's
duly determined. - ‘

86. Power to recaver rent ar' da.nmgh as arreary. ry“pub 61

/1) Subject to any rulesimade. by. thc Goyernmen
out prcludlw -to the p:owbiﬂ‘m of 'section 5, W_l,u?g_q
of yent payable in respect ofigny Board prams,
may by notice served- (i) by itegistered post, ‘or’ (i) by g it
the outer daor or some'othericonspicyous partof” such premwus‘,' ov il
such othermannerias ma.y > prescribed, order that: pcnsan*tm pay :
within such time not bring: less' than ten days *as may “be a’qpeé fie
notice, .,it such’ person refuses or-fails to pay the arraars of pent wlthmu thu
ime sepcified-in’ the notice, such arrears' may br: reco vered - as- a'z'tcars "ol
publie revenue due onland,:

v '
iy ad
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(2)° Where any. person is i unauthorised occtupation of any Board

: prcmir'.cs'-thc;comp'ctcnt_authOrity may in the prescribed mdnner, :35€83 such
' remises as it may

damages 6 account of the. use and occupation of the p t may
deem fit,.and may, by notice served in the manner provided fcx service'.of
+  notice:under ‘subsection: (1), order- that person to- pay the damages within
such time as may be spseified in the notice. If any person refuses Or fails
“+ o pay the damages within the  timelspecified in the notice, the Jamages
®may be recovered from him as arreats of public revenue dite on land.

¥ (3) No order shall be made undor subscction (2) until after the issuc

- of notice in writing to the person calling on him to show cause, within such

. ‘wpetiod as may be shecified in sucl notica, why such: order should not Dbe
‘made, and until his objection, if any, and any. evidence he may produce in

gupport of the'same haye been considered by Jc competent authority.

b By dppeal— (1) Any. person aggrieved by an order of the competent

“authority under ‘gection 85 or sectioh. 86 may, within'one. month from the
~ date of seivice of the ‘notice of such ordcr, prefer an. appeal to the
Government:! : g

i 70 '?.Prm?_'i'ded: that ' the 'Govcr.nmé_m may entertain the ap eal after the

- expiry-of; the, said period of: one month, if they are ‘satislied that the

Hgms app _.lla't}fﬁ-.jwas prc.\icnt’éd__;by’,' sufficient cause from filing the appeal in tinic.

- h(@) Onereceipt of ati appeal under subsection - (1)y, the: Governmen!

. may, after calling for.a report from the competent authority and alter

“makling such further inguiry, if any, as may. be necessary,pass such orders as

theyy iﬂiii_i;lé-_ﬁ't-,_-andQ'the_}orﬁ_lcr:of'thd;Governi'nent shall be final..

" 11(3) . on such appenl beirig: preferred, theiGoverninent may stay. the

exetution: ofithe .order of the compétent authority for  such petiod: and’ on

suo "¢|londliio"ns as-thé‘yﬁ:;hi;l;lkk fity | :
L . g

|
“ 8*'

Yot |

L Rent to be recovéred  from deduction from salary or wages in cerlain cases,—

(1 Subject to the provisions of'sié'étitin 85 any person.who is an employec
1¢ Goveérnment. or local ‘authority and who Hias been allotted any Board

of
' prémijed inay exectitt an 4 ‘teement in favour of the Board providing that
- the|Govetnment or the l'cc'ﬁ-‘ authority,” 4s the case mmay.' be, under or by
whom hﬁ"iﬂ-'t:’,hiplb?cd' shall' be competent to deduct froin the. salary or
wa es:‘p_aj;a_bip to him  such  amount asmay be specified” in” the agreement
and'to pay: the amouat so deducted: to the Boacd:in: satisfaction ol the rent

dud by him:in respect of the Board promisos allotted to him. _
o e e On thie execution of such agreement, the Government or (e local
~authotity, as the case may be, shall, if so - required by the Board by
B ui&jlt ow inweiting,, mike the deluction of tha: amount. specified in the
R isition: fram the salary or wages of the employee’specified the requisition
i _--1]1‘;. geprdanceyith ths agreemont, and pay; the amount so defucred to.the
i E . ; % L0 .

SRIE I
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89.. Bur of jurisdiction of Gourts.—No order made by the | Gayeérnent-
or the competent authority in the exercise of any power ::@nfé'rr'c’d-iby,.‘-@.{?

under this chapter shall be called in question i_n'r'an}l court and no injun
shall be granted by.any court or other authority in. respect of any’ a
taken or tp be taken in. pursuance of any power conferred: by or uney
chapter,. : R i

chion,
;_-g_;_{{i,
hig

e . Cuaprrr XI1 it _ e

90, -Baurd‘.rfwad.-—»(l) The Board shall have its own fund,

(2‘).:, The Board may aceept grants, subventions, donations and -gi['t;:i
rom the {@entral or State Government or 4 local authority,  or“any!
individual “or hody whether incorporated or not, iw
Purposes of this Act, Ll

¥

(3): All moneys received by or on behalf of the Boarcl by virtue of
this Act, all proceeds of land or any other kind "of! property sold by the.

Board, all rents and all interest, profits and other moneys aceruing ‘to- the
Board shall constitute the fund of the Board. T s

(4)'_‘: Subject to the provisions ol :tubsq:é ion  (58) all ‘moneys and |

receiply specified in the i'ort;guing provisions axgqi:-fbrm_ring part -Qf'_thﬁb;_f,‘l.l}j.'d‘--
ol the Board shall be deposited into the public agcounts of the Goyernment’
under suchdetailed head of account as may l,)t_}l:ppcscfibed, and ‘the wsaid -
account. shall be operated -upon by such officers +of ' the Board’ agmay be,

authorised by the Board and in such manner as may 'he prescribed; £ty

Proyided that the Board may inyest any syms = not required - for-
immediate, use in such securities or debentures as may  be approved: by
the Government, . s L

S 'N.Qt,wi_tlmtaudiug anything tontained in .slubsa:ction, (4), fhe
Board may deposit in the Reserve Bank. of India or in any Scheduled B

any amount not exceeding such sum as may be prescribed for the operation

of an account with such, Bank, -and such account shall he '.Opﬁfatﬁd'upon;-'by""
such officers of ‘the Board as may be authorised by the. Board and in-gich

manner as'mnay be preseribed. U

Explanation,—op the purpose of this section, :I,h__r: lit:;;t_é_r\;rg' Bank Df',[n,d;a 3.
shall mean the Reserve Bank ofIndia constituted, under the Reserve: Bank @
of India Act, 1934 (Central Act 201 1934), and a Scheduled Bank shall mean ™ -

a bank inclided in the Second Scghedule to the said Act, . .
91." Subventions and loans to: the Board.—The Government may,”
fime tot time make subventions “or advance loans ' to ‘the Board. o1 ithe
purposes of this Act on such terms-and conditions as the Govcl-nlnen;-mgy.-
determine. ; )

)

v 1
¢

FINANGE o

-all.or any of the!

ke

]1!3 o ;-I e
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92, Power of the Board to borrgw  and lend.—(1) Subject~to the

. requireg for-

. provisions of this Act, the Board |
the.purposes of this
~ tion'owned[or: controlled-by thé

ﬁPercd;-.;W the Government,.
sueh sym or any parc thereof] fror

ot o any corpoeration: owned -dt'_""_cdntipllcd

on a cash-account {o-be kept jnitl
'sum or part thereof, and may; w
 ent, grant mortgages of alljor a
_ way ol secyrity for such credit,
- (3) Subject to such conditi
“and with the previous approval of]
promotion and execution of any 1

may,.ifrom time (o time, bofrow 1'1'1c§1-:y
Act, from the public or {ronf any corpora-

_ Central or State Government.
' i (2), Wheneyer the  borrowing

‘of any sum ' of money ‘has been
the “Board may instead of borrowing
¥'the publie, take credit [rom any bank

.Ey the Central or State Government
name of the Board to the extent of such
th the' previous sanction of the Govern-
vy of the properties vested in the Board by

ons and’ limitations ay may be preseribed
the Govenment, the Board may, for the
ousing or improvement scheme under  this

Act; enter into financial | arrgngements  with any bank or other
financial institutions approved by the Government or with che  Lile
Insurance Corporation of" Indial established under section 3 of the [.ife
}n__sumncéfC‘orp?ration Act, 1956 i(Clentral Act 31 of 1956).

(4) Subject to the ‘provisions of this Act and.to such conditions aud
limitations as may be preseribed] the Board inay, out of its funds, grin

- loans and advances on such’terms and conditions as it may, determine, to any

-

co-operative saciely registeréd -urJ deemed to be rvegistered under the law
relating to go-qperative societies for the time being in force in the State or

. to any ether person for. the constryetion ol houses,

93, Guarantee by Government of loans,-—The Govermnent may guarantee
in such manner as-they think fit, the payment of the principal and interist
of any loan proposed to be raised.by the Board on debentures or of either
the principal or the interest : .

. Provided that the Government shall, so long as any such guarantces
are in force, lay ‘before the. Legislature in every ‘year during’ the budget
_session, a statement of the guarantees, if any, given during the current year
and up-to-date account of ‘the total suyms, if' any, which have been paid
out of the Consolidated Fund of the State by reason of any such guarvantee
or paid into the said Fund towards repayment- of any roney so paid
out,

‘9% Form, signature, exchange, transfer and effect of  debenture—~-(1)
Whenever-money is horrowed, by the Board on debentures the debentures shall
pein such form as the Board may with the previous sanclion ol the Govern-

" ment specify, ' -

(2) - All debentures shall be signed by the Chaivman and either by the
Secretary . or by any one of the ex-officio rmembers of the Board,

(3) “The holder of any debenture in any form specified under sub-section
(1) may obtain in exchange therelore a debentur in any other forin specified
in the manner provided in sub-section (1). and upon such terins as the Boad
may determine,

191
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(4) Uvery debenture issued by the Board shall be t1'ansfcrabl_cl-‘i)_y'_
endorsement unless some  other mode of transfer is specified theérein.
(5) All conpons attached to debentures issued. under this. Ac’-t,.'_s,hal-[;'
bear the signatwre of the Chairman; and such signature may be engraved,
lithographed or impressed by mechanical”process. i

95.« Paymenis in survivors of jaim‘.pa_yeel‘.--ﬂthn any debenture 01'._${10g_f‘§t}!: b,
issued or granted under this Act is payable (o two or more persons: jointly; -
and either or any of them dies, then! notwithstanding: anything~ contained
in section 45 of the Indian Contract Act, 1872 (Gentral-Act 97 of ‘18723 the:
debenture or-security, shall:be-payable to the survivor of suirvivorst off s
persons : . . . e

Provided that nothing in this section shall ‘affect. any: ¢laim:by:
sentative of the deceased person against such-survivor.or s TVivors.

96. Receipt by joini holder for. wmlerest o d_:'{:s'dr_md.;n'-,;': ciie

are joint holders of any debentuie or. séj’g_uriI:j)f!;i:ssggg"f"'o._r.g_pg.int'é_ ;
Act, any:payment made to the firstimentioned persbntherei. of an
or interest payable in respect of such. ’dc:bentlut_c-'l'q__r-._'g.':éf;dq_r_i:ty_ shal
* discharge of the liability of the Board.in respect ok’ Sut;_h.'di?idt%_r_l'd;or nteres
ioansi—All: paymen

97. Priority of payments for uiterest __'mi('i..repay;nje!iqiqf

due [rom the Board [or interest om, or: the :;_repayméuﬁ’- of, loan:
made in priority to all other. paymentslduc'ﬁ',om;_.'_éhc';;:l:)'lbai' i 1

98." Repayment of loans takenunder section 92.—-E gl‘yioan,ﬁ'hkeﬂb hig:li
shall be repaid by the board  within the: period _'ahrc‘cq_' upon by the
- and subject to the provisions oi"subfset:,f,;ion-(2)-.-0F_.'sccﬂli:t:fr_rv1lﬁ*b'yesu_e‘i_i_
following’ methods as may be approvedi by the: Goyerntnent; namely o BT
(a) from a sinking fund established under isection 99.in respect of the 1< L !
loan: or ot _ ! EhL e 20
(b) Dby paying.in equal yearly or half-ycarly: i.nsta'l:ment_sof,'. prinﬁiil‘)_all SR

or of principal and-interest, throughout the said period; or -

: (¢) if the Board has, before: borrowing mohey on .dpbcn_turb.é,. te
by public notice, a power to pay ofl the:loan by pgriodical instalments|
select by, lot the partioular'debenture to be discliarged at particular: perio
then, by paying such instalments at such periods;lor ' AT

(d) [rom money borrowed'for the purpose; on A e

(e) partly from the sinking, fund establised' under sectio

respeet of the loan, and partly from money borrowed? for the'purpo;

99 . Isiablishmeni and maintenance of sinking Sund.~—(1) Whenever
has to be vepaid from a sinking fund. the'Board sliall established stich
and shall pay into it every year until the loan isitepaid, a surm §06ale
that il regularly paid throughout the , period agrend upon. by -thei B
would, with acgnmulations in the way of ‘compe uhd? intetest, Be:
after payment of all expenses, to pay off the loan: at<thé end' oft th
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: The. rate Qf interest on the basis of which thL sum referred o in
subsecuon ‘(1) shall *be’ ce.lculn.u,d, shall be such as. maybe prescribed,

;.if atany fime the sum  standing at credit
epayment of. any loan it of such amount
the rate of interest prescribed: under-sub-
1it, will {be’sufficient to repay the loan at the ‘end
n;by: the - Boar “then : the Board- mﬂy ‘discontinue

!
|
i
1
i
S
i of!
1
i
l
[

ual
sfrwmmmt.ufwm!emgﬁz}:d-w(l) All -moneys ‘paidinto any sinking
dishall,asispon as: -possible, hesinvested by the:Board in-—

(a) ‘Government securities; or

et ) securities guarante d by the Central or State Government; or
w (c) dcbenlurea 1>sucd by - any local authority ; or

; . (d) dehentures issuer hy(the:Board of trustees of the Ports in the State; or

(e) debentares 1isued: by[ the Board in the jointnamey of the Examiner

of Local I und. m:l:oumtsI ]Ker la, and the Ac¢couptant General, Kerala, to

“he held- by them in trust fqr th¥ repayment of the*loan for which the sinking
fund’ was established.

(2 CAlL d!wdcnda and orl]el‘ sums 1eccwcd in respect of any such invest-
‘ment’ sh,all as sqon as; possible after receipt, be paid into the sinking fund and
invested in‘the manner-laid’ ddwn in sub-section (1),

c o {8) A{ly Investment madc under this section may, from time o tine
suhjeqLuto tha provisions: of - suh»scutlon (1), he-varied or transposed.

1102, App(imtwn of Jsrtkzr.ld J’.w;d—vfhu two  trustees  referred o i

sub-section “(1) 'of section - 101~ in whose names any sinking fund is

-mvubted may, from time’to t’lmc, apply the same, or any part thereof
¥ in ortowarn s ‘the dlscharge ofithe loan or any part of the loan for which
i “yuch sinking fund was’ cstabl;sed and until such loan ‘is ‘wholly discliurged,
shall not: apply the: same’ “for any other purposc.

: 108, dnnual smtemmt by trusiges.——(1) " The two trustees relerved w© 1
-sub-sectmn (1)»of sectign 101 shall at the end ol -every year, wunsinit to the

o Chairman, a statement-showing—

; - . (a) the  amount which - has .been uwc:,tt,d during  the year under
gk . ors Lseetion]0) : ;

+ x (b) the date:ofthe !astinvestment made previmas-tu the transinission

~of the statement;
(c) the aggregate amount of I.hL securities held by them ;

T (d) the aggregate.amount which has, upto the date of the statement,
- - been applied under sccuon 102 in or towards repaying luam;
\ - and :
' (¢) the aggregate amount already paid into cach sinking fand.

Pawer to dmar{tm;;r: p f_m;eta into - sinking . jwm’ ~—Notwithstanding
‘ tained i

193
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41) .
(2)  Bvery such statement shall he laid before the Board and  published
in the Gazette,

104.  Annual examination of sinking funds.—(1)'! 'The Accountant General,
Kerala, shall examine the said sinking funds every year and asceffain
whether the cash and current value of the securities: at credit of " such funds
are actually equal to the amount which would ‘have atcymulated; “had’
investments been  regularly made and had the rate of inteiest as ofiginally

estimatgd been obtained therefrom. . e i

(2) The Board shall forthwith pay into any . sinking fund any amount F
which the Accountant General may certily to be the deficiency — therein .
after examination as aforesaid, unless the Government  specially sanction a * ..
gradual readjustiment ' “ R

W05 Estunales of incone and expenditure to be laid annually . before . the
Board. —(1) The Chairman shall, at a special meeting' to be held in’ the
month of February i cach year, lay before the “Board an estimate of the
income and expenditure of the Board for the next ensuing year.

(2) Dverysuch cstimate shall make provision for the due. fulfilinent
of all hablities of” the Board, and for the cfficient administration . of.. this
Act, _ e
(3) Nvery such cstimate shall differentiate capital and' revenue! funds,
and shall be prepared in such form, and shall <:cm1'e_ti'n'.H such  details, as/'the

Government may, [rom time to time, prescribe,

(1) lMvery such estimate  shall be conuﬂctcch and printed and-a copy
thereof sent, by post or otherwise, to . cach member at lcast ten clear days
belore the date of the meeting at whicli  the estitnat€'is’ 0 be laid before
the Board. i

(5) A revised budget, il'any, including all th‘.» expenditure not - covéred a
in the original budget estimate, shall be laid bfﬁfOrE thé Board at - a “special

meeting (0 be held in the month ol Decemiber in edch year.

106.  Sanction of the Board to estimates.—The Boavd shall consider -evéry. b
cstimate 50 laid before: it and . shall sanction the ‘same, cither without
modification or with such modification as it may think fit. ; i

107.  Approvat  of Government to  estimales.—(1§  Every such cstimate as

sanctioned by the Board, shall be submitted to the Government, who may,

I

. . . . % + o T . o 1 I B -. % . FI

at any tine within three months after receipt of the) same,~— i s
. L .
I

(n) approve the estimate, or !

(b) disallow the estimate or any  portion theredf, and 1‘cl111'n"_}}lijlllc
cstimate to the Board for amendment. - KR

(2) If any estimate is so returncd to I;ht:f—Bo_a_:r_d__, it shall .__'f‘l(é)i."‘_tll:._\:\:'itil-
procced to amend it and shall vesubmit the estimate as amendéd t6 the
Government who may then approve it. : ; £ / LS

] . |
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108, - Supplementary &m'n;rzte.u-(l} "The Board may, at any time. during
the year for which any cstimate has been sanctioned, cause a supplementary
estimate to be prepared and laid before it at a special meeting,

- (2)  The. -provisions'of sub-scctions  (3) and (4) of section 105 and of
sections 106 and 107 shall apply to every supplementaty estimate.
-« 109, Adherence lo- estimate and maintenance of closing balance.~~(1). No'sum
- “shall be expended by or on hehall’ ol the Board unless tho expenditure of
wthe same is ' covered. By a current Dbudget grant or can be met by a
-reappropriation or by drawing on the ¢ osing balance.
i) (2) 'The closing balance shall not be reduced below such limit us
~ may bé fixed in this behalf by tha Government, [rom time to time. .
(3) The following items shall be “exemptled from  the provisions ‘of
sub=sections (1) and (2), namely:—
(a) refund ol moneys belonging (o contractors’ or other persons
held in deposit, and of moncys collected by or credited to the
Board by mistake ;
: (b) payment due under a decrce or order ofa *Court or wnder
‘ : an award of the Ttibunal ; _- 3
(c) sums payable under a compromise of any suit or other legal
| ' proceeding or claim eflected under this Act
? . (d) swns payable unger this Act hy way of compensation ; and
~ (e). paymenls required tp mecet dny pressing emergency.
4)  Whenever any - sum  exceeding ten thousand rupees is expended
; un:l_.qy,i'i;llau_se'___(p)‘ ol suly-section (I.’_i), the Chaivman shall forthwith report
thef citcuinstanced to the Board explaining how it is proposed o cover the
expentliiure, ! .

vl

: J. A Ao p = EETS AE 4 .
A - 1O, Deﬁr!u_taq:e of o of Managemert’.-~(1) The expression ““cost of
; management'’ as! used in the following sections in this Ghapter means—
i 5 Py g I
fahys ' (a) 'the honorarium, salary and hous¢-rent and conveyance
e 7. allowance, if any, of the Chairman, Secretary and the housing
; |5y~ Board Ingincer, and any’ other allowances and any conlri-
G|t sl butions payable to or in respect of them. . S5
SRR (T I-thc salaries, fees and allowances and contributions paid in
et P [ .. respect of oflicers-and subordinates ol the Doaved relerred to in

$ L ¥

‘sccwms 8,9, 17,19 and 21 ; _
“(e). the .remunerations of other employces ol Lhe Board except
O employeed who are paid by the day or whose pay is charged to

0. temporary work ; :
i ! *(d) 1 .all payments thade undes section 82 on account of the Tribunal;
J by ' . ﬂﬂ L ' By W g r . 3
i “i(e) '+ all office expenses incurred by the Board or the Tribunal,

34/661'B,

£l
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(2) The expression ‘office expenses’ in-clause (e) of sub-section|
(1) means expernses incyrred for carrying on offige; wark, and. in‘eluq!cs the
rent of office buildings, the provision of furniture -therefor, ‘charges 'for,
printing  and stationery, .catering . charges incurped in ‘connection |
with meotiogs and conferences held by oron -behalf.. of the Board apd| .
contributions (owurds wellare and recreation of the Board’s stadT, ?

114 Begping of capital account and revenue accoint,( l) The Board shall
keep a capital account ane a revenue account, AR g
(2) The capital account shall show separately all expenditure incurred | ¥
by the Board on each housing or improvemerit scheme, - :

LR . : A2 &
W2, Credits to capilal account —There  shall be credited ‘to the capital
acecount— :
(a) all sums (except interest) received . by way of bettermen =
[ees under this Act ; _: s g
ib) all moneys received on account of loans.taken hy the Roard in
pursuance of this Act ; Lo |
(e) ull moneys received as grants by the: Board for purposes- of this |
Act, from the Centeal or State Government ; ; Dt
(d) all moneys received by the Board on agcount.of repayment of |
Jpans and advances granted under. isegtion 925 -
(e) the proceeds ol the sale of any fl'm\c_l..l:'c:-lqnging_‘c{_:_ . the Board, |
which was purchased out of any sugh loans or grants ; i
(f) where any land was purchased oyt of an advance from. the . y
/ revenye account, the portion of the proceeds of the sale of such
land which remains after crediting to the revenue account the
. amount of such advance ;
= ' 3 .
(g) the proceeds of ‘the sale of any movable property (inclyding
seeuritics for money invested from the eapital account) belonging |
to the Board ; ‘. .
(h) all lymp sum reeeived from any Government in aid of the |
!

capital account ;.
(i) all moneys received by the Board in connection with leases for
any term excceding forty years ; / '
(J) all sums, if any, which the Government direct under subsection
, (2) ot segtion 115 to be credited to the capital account ; and
(k) all moneys realised from the sale of secursties by direction of the
Government under section 116, ;

Ld

L18.  Application of capital aggount.—~The moneys credited to the capital
accaunt shall be held by the Board in trust and shall be applied to
‘a) meeting all costs ol framing and executing -housing or
improvement schemes ;
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--._f'(b) mnetmg the cost of acquiring lands for cmrylng out any of the
purposes of this.Act
;(13)’ ‘meeting the cost of Lonstrumng buildings wquued for carrying
4. oosout any of the purposesof this Act
+(d) - the repaymetit of]oans I‘rom maoney bot’rdwcd in pmsumlw of

" this:Act ; :

~granting of Ioans u.ntl ati‘}ames vnder seétions 41 and 92 §

_ h’mking paymthw it phi‘suaucc of section’149 otherwise :han for

Y4 inferest or for éxpenses of maintahance or working ;

= .(g) taking or contr:buunn' bwards the cost of survoy in pursuance
. A ofsemion 147

©(h) micetitig such proportlc}n 6f the cost of mahagl:ment as may be
. proserdl ed by the Board ; and :

() itemporarily making gccud the deficit, i any, in- the revenue

- . account at the end of any year.

! C‘red:! - réwnu? dccoum '-—-Thcl(: shall be credue(l (o the revenue

: :;(a) ail mlcrest rcrclvvd in. pulsu ance of section '?7 or scction ?8

J' .(b) all’anfinally: fccufhng su'u'ns réceived from the Central or ‘itatc
Govarﬂmcht in aid of ! tjm funds of the Board ;

» "(c) all: compcnsaliom 1ccm\{ed by the Board -under section 132 ;
<z:l_) “all tﬁdncys tectived by thc Board in connection with leases for

-ée

‘any tefm not exceeding!iforty years ;
alll rents 0f]a1‘l_d yested « if; the Board ;

all‘remso H’u}%% fg ested in the Board 5 :

evigion cent agc t,ha.rges obtained by the Board
ntléx séction’ 68 ; J

all'mterast on loany an advances granted by the . Board ‘under
sectioﬂs 41 ahd 92°; and

Creceipts by "*kh_e Boatd which are. not required by
Wibe: credlféél‘ to the capital ‘dcdount. :

Apph :iwh af feuenae aadobnt-u(l) The morleys credlted to the

pﬁ;ouht: bhall be held :by thc Board “in_ftrust, and- shall be

a4

) aymcnt oI‘ all chaz’gcs qr payments towards interest on’ smkmg

el due on.accowit of any,. laan' taken jn pursuance of this Act,
5 and all “othés charges’ incutred in ccrmccuon with such loans';

i .‘.. !
: ;"',_(b) payment of all suins d.ue from the Board:in . respcct of rates and
U taxes x@‘nposed by the local authonty c0n¢emcd upon the ' land
vested in the Board ; - .

)
()

.1;,1

=l




44

| 3’7.4158%019/03-HOUS|N,G
11580

1

Y.V the Board ; oo o AR
(d)" payment of all ‘sums towards thé: cost of
0 Tribunal under section 82 ; e ;
(¢):| payment of all sums which the Governi

- Paid to any auditor under section: 129 ;- *. o
(f) i ])_aYI_ﬂl‘.‘ﬂt Ol‘_tht:}' cost ‘of ‘na“a?f’mfﬂi.'l.t'." ludmgau
 thereof as may be debited” to} the. qapital’
. clause (h)>of section 113 ; and i v I
(g) 'pal)fment of all other sums due from the Board

B

- ¥

= which are required by sectipn 113 'to.be di

¢ capital gccount, ' Ffole, Ba i

(2) The surplus, If any, remaining after m’%._k'ing’tl'

to in sulrsection (1) shall,- subject to the maintenance - of a closi

as requiyed by sub-seetion (2) of section IOQ;f’ht} ‘investe
Jaid dowrr insection 101 towards the service ofiany, Jo#

the expiry ol sixty years from the coml_'ncuccn%;enf'pq

Governmont otherwise dircet, ? : .

a closing balance
cinthe manner

V6. ~ Power lo direct sale of securities in which any surplus of the revenue
account is, anvesled.—11 at any time after any surplus refepred to in ;ubfsection
(2) of seution 115 has been invested, the Board|is satisfied  that sthe -inyest-
ment is not needed lor the service of any loan roferped; 1o in that sub section,

the Board may with the approval of the Goveriment, sel the gecurities held,

under the investment, i : . ;

117, Advance from revenue account lo capital acooun b () NOEWifh‘Stﬁndingﬁ
anything contained in section 115 the Board may adyance any ‘sum standina
at the credit of vevenue account for the purpose of me
expenditure, F e R s

(2) EV‘?}‘Y such 3dvanc¢?_ -'.Bl}all_he .I.rﬁ.ﬁel.ndﬁg_tq-th'e C
goon as may pe practicable,; .o Ty

ol

- V18, Advancs from cnpital accoynt to revenue geoount,—(1). Any
the revenue account at the end of any year may be m

~ Government, ! '

advance from. the capital account after obtaining the approval of the' -

(2) ' Bvery such advance shall bs vefunded to the capital acoount in the

following year,

119, Submission of abstracts of accounts to GUU&?’!_&!?}M:‘.%’A':- i i oy
year, the Board shall submit tosthe Government an abstract. of the accounts

‘of jts veceits and expendliture for such year,

120, Annual audit of accounts,~~The accéunts of the Board “shiall “be:

cxamiued band audited “once in every year by ‘sych  auditor as the
Government may appoint in this behalf, S v

i Paymént of cost, if any, of maintaining a separate:edtablishmens. |
i i collection of rents aud - ather piocosds of land:yested fn | .

aymeiits eferred

ouistanding after
thistAct; unlesy the

Any. defleit in
ade’ gaod by an
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. e g : Lo, > ] \ ’

L "-{?owa?_&j_,_bf._.a.!{cd;'iar.'{—e{-' ’_]."'_I{'xe_- said audjtor may— .

U (a)!; by ‘summons is_';w'ri_; ng require production of any document, the
o oopersualol examinationiof which he: helieves necessary lor the
' i-elucidation 'of !the Accounts : : _ _
by summons inj wrifing réquire any person who has (he custody
or ‘contro] of any . stich ‘document or who is accountable therefor
to appear‘in. pgrson; befor¢ him ; and=
_require any perfon:sp appearing to make and sign a declaration

~ to prepare and! furpish. any statement ‘relating thereto,
Remuneration of auditordfi—The Board shall pay to the said auditor

~ such romuncration as'the Goyes nment.may direct,

123, . Reports and -n;famm{'_'ia'ﬂ ol be furnished by Auditor (o the Board.—(1)
The said auditor shall— ! | .
* . (a) report to the. Board and to- the Government any material
© . o.impropriety . or, Jinjogularity. which -he  mav observe in the
expenditure, orlin the recovery of moneys due to  the Boavd,
or in_the accounts ;| . - 5 ;
(b) - furpish to ‘the Board'sich information as it nay, fom tine (o
.o time, 1'equire,.fconc.cim_iu_g the progress of his audit ;
() report to the Ghaitpan any loss or waste of money or other
* ulproperty owned by;lor vested in; ths Board caused by eglact
or misconduet, withi-the namss of persons divectly or indivectly
..« . respongible for suchjloss or waste ; and
-+ (d)."submit to the Chairman a final statement of audited accounts,
v otogether with' a repdrt on the result of the audit, and duplicate
.~ ‘Copies. thereof to. tha, Government, within a period of three
. months from the end of the year or within such other period as

“;-. - the Government may allow in that behalf ;

(2) '=(-a? - The said auditor may disallow every item contrary to law and
s_u;-n_hg"rgg' .the same on' the ‘person making or authorising the making of
the illegal’ payment; ard - may charge against any person responsible
thereof the amount of any deficiency or loss incurred by the negligence or
misconduct. of. that. person, or. of any sum which ought to have been,
but.is not; brought into account by that person andshall, in ecvery such
case,, certify the amount due from such person, ;

Explanation.~It shall not be open to any person whose negligence or

-111i:_m0hducq'has caused or contributed to any such deficiency or luss to

contend that nqtlwiths'tanding'his negligence or amisconsluct the deficicney or
loss would not have occured but for the negligence or misconduet of some
other: person.’ '

(b) The said auditor  shall state in writing the reasons for  his

decision in respect of every disallowance, surcharge ol charge and furnish

.8 copy thereof by registered post to the person against whom it s made,

- with respect t9 such dogument or ta answer any question or

199
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(¢) II the person to whoin a copy of the: deccision iy so. furnished

vefuses to receive it, he shall nevertheless be deemed to have been. duly
furnished with the copy, within the meaning of clause (b) and the ft{mriod_ '

of fourtcen days fixed in subsections (3) and (4) shall'be calculate
the date of such refusal, < ' A S : i

(3) Any person aggrieved by a disallowance, surcharge ot charge
made under subsection (2) may, within. fourteeri days. aftet he has been
furnished with a copy of jthe decision of the auditor, either ‘(a) apply to
the court ol the Subordinate Judge or if there is 19 Subordinate' " Judge's

fro m

Court having jurisdiction, to the Court of the District Judge ‘to set .

aside such disallowance, surcharge or charge, in which case the Court:
may, alter taking such evidence as it thinks . negessary, - confirm; modify,
or remit such disallowance, surcharge' or c:hargc-.--witfy.

costs as it may think proper in the circumstances, or (b) in liéu of. such

application, appeal to the Government who shall pass ~such ordérs: as. they ;

think fit. . .

(1) Bvery swm certified to be due from any person by the auditor:
under this  Act, shall be paid by such person to  the ‘Board' within
fourteen days alter he has been furnished with & copy of the dccision of
the awlitor unless within  that time such person has applied to' the court
or appealed o the Governmment against the dicision wnder subsection
~(3) ind such swm iF not paid; or such surh as the:Court or the Govern-
ment  shall declare to be duz, shall be recoverable on ‘an - application
made by the Board to the Couart in the same way| asjan  amount .decreed
b)’ |" : N . .- Z ¥ H

(3)  Notwithstanding anything containedl in thig section, the Government
may at any tune dire:r that tae peeovery of tacjwihole or any partof the
amount certifivd to by due from any. paeson by - the -auditorunder this Act

such orders: as.to. -

shall De waived if in their opinion, such a coutse i necessary oonsldering all

the circumsiances ol !hc case.

121 Auditor’s report to be sent to each member  an
The chaivinin shall cause the report méntioned in
(1) of section 123 ty be printed-and shall -forward’
each member and shall bring such report before th

at its next mecting, i o i

125.  Boeard (o remedy difects bointed ant by auditor
Government.—Tt shall be ‘thy " duty ot the Board'to
defects. or irvegularities 'that' 'may be pointedl out
‘ gubmita report thereon, to the Government.: .. '

126 decounls and audit report'to be forward:d.to Gy
the Legistative Avsznbly—(1)  The accbunts of: t;h-.é.';
Auditor together with -the audit-report thereon sha

1: b3
to the Government, and the Goveramsnt may 'i?$_§ £ hu&h_inst'r‘uctioﬁts__ to the
Fthf:‘:il*»oal‘d shall: comply wit}i.-
| ! L 3ed ‘I'i 3 7 fa !

Board in respect thereol as thay.desmn fit, a)
such instructions. [ g S R

] : *

vl | %}uia’éﬁred'; by ; B_oard.;;

i

g i

al._':d Lo submit o ;:?_'q,{r,orl:‘_.lé
‘remedy Cforthwith at
by the-auditor and’

eriment. and placed: befo
Boakd .as certified by b
3 forwarded annually

clause (d) of sub ‘section :
a ptinted copy thereof'to .
¢ Board for consideration

¥
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(2) The Government shall-~= =« i
: ‘(@) cause the accounts: of ‘the "Board together. with the aydit report
thereon forewairded to them under subseetion (1) to be laid annually belore

. the Legislative Asserhnly S anily

P (B) *éatse “the accounds’ of the Board to ' he publisbed in the
prescribed manner and imake available copies - thiereol on sale ar a
reasonable: price; . U :

i : 7 B, i

1aPTRR XTI

P ENA];;"PI’(ZS AND PROGEDURE

|
1
¥ i
127, Penalty for removing fehoe, ete, in streets,—If any porson without
lawlul authosity inlringes any greder given, or removes any bar, chain o
post. fixed under subsection.(2) of scetion 63, he' shall be punishable wich
fine which may extend. to fifty rlipees.

128.  Penalty Jor fJTJﬂ(!‘fﬁg within sireat alignment or building line without
permission,—If any person;’ without the permission of the Board erects,
re-ereets; ddds to oy ‘alters any wall or building so as to make the same
project into'the strect alignment'or beyond the building line prescribed by
any deferved strest schome, deytlopment scheme or town expansion scheme,
he shall 'he punishable— ; ; ‘
: ey ite i 1 . -
a) - with'fine which. may extend, in the case of a wall or masoary
blulding, to five hundred rupees and in any other case, to lilty rupees, and
(b) with further fine which may extend, in the case of i wall  or

masonry building, to one hundred rupees and, in any other case, 10 ten

rupees, for each day after the fiest during which the Projection continues.

129, Penalty for failure to comply with vequisition made by Auditor. -1( awy

person-fails to comply with any ‘requisition. made by the auditor under
section, 121, he shall be punishable—

(a) with fine ‘which may extend to one hundred rupees, wnd

~(b) " in the case ola containing failuce, with fine which ay exicid,

to filty rupees for cach duy after the fivs| during which the failwe continies

130, Penalty for vbstructing contraclor or removing anark . Il any person—.

(a) obstructs or molests any person with whom the Chairra, ur the

officer authorised under section 33 has enterved into a contract on behall' of

the Board, in the performance or execution by such person of his dury or of
anything which he is empowered or required 1o do by virtue or in con-
sequence of this Act ov any rule or regulation made thereunder @ or

201
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(|1‘i veroves any mark set up for the purpose of indicating any . level
or dircction necessary for the execution of works authorised by » thls Actior
any rule or regulation made or scheme sanctioned thercunder, he shall br-
punishable with fine whicl may extend to two hundred rupees. - Pty

131, Penally [or breach of the provisions of the Acl, elc. ——-Whocvcr‘ cbn-.
travenes any of the provisions  of this Act or of any rule or. regulation.

made or scheme sanctioned thereunder shall, if no other penalty:i is prowdod‘_; ST i
for such contravention, be punishable— i m
() with [ine which may cxtend to one Imndrcd rupecs, and ... 0. oW

(b) in the case of a conlinuing contravention, ‘with fine which l‘my

extend to fifty rupecs for ecach day -after the first, during which the
contrave Iltirlll Ff}}]ti]l”(g : Y

4
Yeerih

132, Compensation lo he  paid by f:ﬁma’en Sor r(’mrmgf caused by n’wm.ﬁ(l)
When any person is convicteld of any  offence under this Act or any rule or
regulation made thereunder, the Magistrate convicting such person may;
on application  made in this behalf by the Board or by its officer or
subordinate wnthorised by it in this behalf, call upon such person. forthwith i
to show caise as (0 why he  should nét pay canansatmn to the Board for -+ *

the diwnage caused by his act or  omission i 1c":pe(‘t of - which hois
convicled.

(2) The Magistrale shall record 111d connder any cause, w}ucll surh .
person may show and il the Magistrate, after “thaking such mqun'y a3 he
may think fit, s satisfied that such’ pevson is liable'to pay compensation, ;
may direct that compensation of such amount, not exceeding one thoysand | "~
rupces, as he may determine, ‘be paid by such person to the Board. i

(3)  The amount of compensation dncucd to be: paid undey sul:l section

(2), shall, if it be not paid fortliwith, be ovexcd as 1l' it W(_:_rg a ﬁn_;:
imposed by the Magistrate on such peyson. i i 2

133, Punishment for acquiring share or -intereft ins conlract, elc., w:f.kl gy
Board,-—If any member, or any officer or subordinate iof the Board- acqunc';, TN e
directly or indirectly, by himsell or by any ‘partner, employl?f_‘" (0] et I
employee, otherwise than as such member, officdr orisubordinate, any.sHare
or interest in any contract or employmcnt with by‘ or;.on behalf* i
Board (not heing a share or interest which, unde o o
for o member to have without being thereby :iisq
a member) he shall be deeined to have comimittel
able by section 168 o[‘ the Indnn Penal Code: ((.

134 . - Procedure—(1) N6 court shall’ take cogmmllcc of . ny
punishable under. this Act or® 'my rule Jor rel ulatmn m'de “th

unless (,ompl.unl, ol such uﬂchcc is l‘.l‘l'ld(’: thhm SiX months next
commission thercof. - i fiat 4

(2) No court inferior to that of a ng:stl 's.tc of* thc ﬁrst class h
any offence punishable under thls Acti . v
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135.  Duty of Police Oﬂ’r:er.r.u——]t shall be the duty of-e vm‘y pc]lce offiger— -, s

. (a) toco-operate with the Scorolary for cartying into . eﬂ‘cct :mJ 3
= enforcing the provisions of [hls Act or any rule madc lheleundﬂ st

4

(b) to communicate without dcla3 {0 the propcr oﬂ‘ccr or auhordlnalq it
of the Board any mformquon which he receives ofa depign tp comunit .or. of 14
the commission of any offence agmnst t]ns Act or any Tule. madc thc; oun(lcl“ e

alld L
el (e) to assist the S('rurhuy or any oflicer or suhonlmalc of" lhe Board

5 _n.tsrm.ib]y demar ding his aid for the. lawful -~ exercise of ony. power vesting
oo i the Heeretary orin such oflicer ov subordinate 1u:dcl lhis Act or any rule

made thercunder,

136, drrest of offendersi—(1) Any police: oﬂlcar not below the rank ‘ol a i
hicad  constuble may  arvest any  person whd commits in his- presence wiy !
~oflence against this Act or any rule or regu l‘;uo;l macde  thereundor; if thé’ !
nan ¢ or address of such person be unknowsi ito lmm and i such  person-on i
{ demand declines to give - his name or addresd oy givesa name Or :u;]ths:s
o which such ofticer hay reason o' IJt.hcv(' to l:-e I'ajse. S - ]

(2) No person so arrested shall be: st Lived i uualcdy “afie
name and address are ascertained, or ' for any longer time  thahi
for bringing him helore a Mag:stratc. Inino dasc:shall such delrmuo
poo tuml) -fowr hows from the tme ol atrest wn'loutu the order.of aM

e Y37, Pow ery :gf .S(rcrf."ar)l as lo-ihstitution: cofy jw.st!roﬁ etc
; and obtatning kgai adnrcﬂ -ﬁ—Ph(‘ SLtlclaly may, wﬁbjtct to lho
; Boavd,~— i

(a) msmutc, defend' or withdraw fro]‘il lﬂgal proceeﬂings uthf tl;li,
Act er any rules or :Lgulahons made thereuntler 3 :

. (b) compound, any offence 1gaiust this, Adt;or any rule 1
) made thereunder (which,” under. any law’ fox ¥he time heing iy [bice
rule preseribed byt the Gnve; nmcnt, may; Iétw hllY be,, corhj ndi}‘ﬁ-

“(c) admit, ,comp: omisc ‘o wuhdrnw. Hny: ‘dlair
or any rules or re u]utsons fnadc thbrcundet‘ 3 and'_;_
ok (d) obtain puch ll gal advmc nc’l 18
&7 timey ttink it necessat y pr expedient to; ‘obta As may
Board to obtai in, for ahy of the purposes: 1'cfer redito in:th
of this section, or for scdmmg the Tawful cxert}lso I disch ré

or duty vested in or- unpoac upon the Boa:d ?r a7 y:: o[ﬂcer oﬂ sul
of the Board, ! Lo

Lo

4 L BRI
188, Protection] ofac!aan !aken n goodfa;th.a-LN sunc, proseéuuon'lé other.
legal proceeding $hall| ho dgainst the- Govery meift, ‘the' Bouid oi a’f;]y jont
mittee thergof ox émy (ﬁld‘,&l‘ or:servant of thé Go erninent orfai 1y Offielh o) 2
ssubordinateof the!Boayd for anything w}ucli in'good faith dotieroniiteii |1
“ded to be done in purs anct, of this Ad: or! tmy %i’ulb 01' regula.tfiiﬂ ‘rdd
' thercunder. { i i 5 vy elde s “’f‘.

34/661/B. ; - L T
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189, Notice of -suit against. Boardlete.—No suit shall be instituted against
the Board, or any,memher, o¥ an :f-,qﬂic;%mt. or subordinate of 1{.11: Board, or -
any person acting under the diregi bh_‘x_-.-qf-;}-hg:..llbard'on_ of Ghairman or of any
- offjcer or suborvdinate of the Board|in ' respect of any act done'or intende 1
. to{bé dong under this Act'pl"-iﬁjm" 'F;:' oriregulation made: thereunder, until
the dxpiration’ of sixty days next, -after writtén notice hasbeer| delivered or
- left 4% the Board’sioffice ar'the|pladg of 4bode. of such merber, officer, sub-
_ ortlinate or person, ;siatil}g-thuaq'@.u ¢ of action, the name and place of abode

of.rthe intending ~ plaintiff angl the, relicf which he clalins, and the plaint i
- must contain a statement thatsuch natice has been so delivered or left,

:h&b. Proof of consent, etc., };fﬂ ard or Chairman or Officer o7} subordmale of 3
the Board.—Whenever, under thil. Act or any rule or regulaton made
thereunder, the'doing or the qmissfon  to do anything or the validity of any-
thing delgqnds mpon the approval, yauction, cousent, concurrehee, declari- J
tipn,' opinion or satislaction of== |7 . ;

(a) thc_B!_oa_._rd or the Chairrhan,  or:

(b) any officer oy subordijjate! of the Board, a written document
signed in oase (a) by the. Ghairmgi,'and in case (b) by the said officer or
subordinate, conveying or setting:forth such -approval, sanction, consent,
concyrrence; declaration; opigion b satisfaction, shall he sufficient evidence
of such approval, sanction,  ¢onsqnt, concurrence, declaration, opinina or

satisfaction; 2 St -

141, . Power foSecremrgJ_ ta direct|rapoval of unauthorised erections, efe., within

1 s “‘ & 3 I b s - b L) 3 i 2 5 : .
sfraet qligpment, eler—(1) TheSecrdrary may, by a writien notice, require ihe
owner for fhe time-being of the witll or huilding veferred (o in seation 129,

. to stop further work on such wall pr huilding gud to alter o demolish the
same In such manner and within sych time as may be specificd i1 the aotice,
~ (2).Where the alteration or idemolition  divected by any such sdoticr
is not carried-out as divected  therein, the Secretary may  couse the wall or
hu_ildiﬂg-__i:_)t‘“pi:_,lr"l_:im*;’l thercof to bé ftli't'é:r'ml' ot demolished, as the case ynay b,
and he may recover Lthe expense incuired i so doing from the ewier for i
time being, in such manaec as may'be prescribed.

142, Genaral power of the.Board lo pay compensation.—In any case not Othe:-
wise exprogsly provided * for _1_1_1-,-'t,h__is';'&ct;. the Board ‘may pay reasonable =
campensation’to 4y pergon, who sustains damage hy reason of the exercise
‘of.any af'the . powers “vested hy. op “under: ,fh_i"s. Act.in the Board or the ;
(Zhairman oriany officer or subordinate of. the Boagd. : &

143 Pyblic notices how to be madg known:—Every publicnotice given under
this Act or any rule or regulation made thereunder shall be in writing over
the signature pf the Secretary, and shall be widely - made known in ihe
locality to be ,;_tﬂ'pc]:_td therehy, 'I__:}){?i;i’fﬁqgi‘ng_ ‘copies, thercol™ in couspicuous
-‘.p\lbliﬁ' g!qg_gg w;thm the g;}lq "'_,'llppa.llj'.ty,_f'_'qir; by 'Ip'uj)_lli;_.' ung the same by beat ol

- drum or hy | a_c,lvel;tlsemcz'tﬁ,ul_ leading daily newspipersayd by any othes
~means the Secrefary may think fit, EV'G_I_:'y"Sl;cl'l‘ noticé shall wso be published

by alfixture in the notice hoard of the Bodrd’s' Oflice o1 sub-office. 55
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S 14t Newspapers in which adveriisementor nolice is to bs published.—~Whenever
it is provided Ly this Act or any rule off regulation made thercunder that
" notice shall be given by advertisement in leading daily newspapers, or that a

notification or any information shall be published in leading daily newspapers
- stich notice; notification or information. shall be ingerted, if practicable, in

at least one English daily hewspaper and two daily newspapers piiblished in

"t;.'h:c_':.lé'cil.[_.‘i,l_gnguagc_-0[' the t-’t_l"ca'-'ha'.VIﬁg,r'c__i‘rci-l[atiu:‘_i_ in’'such area, '
145 Stamping signalire bn hotices' o7 bills.—Every notice or bill, which is
~Urequifed by this Act or B Aty rule ot rézulation made thercunder to bear
“the.signature of the Seeretary of any othor member or of any officer or sub-
cordindte of the Board, shall be ‘deenied to be properly signed il it bears a
- facsimilélof the signatute ofthe! “Secretary or ol sich other member or of
such officér ox subordinate, ‘as'the case may be, stamped thereupon,
VA6 Service how to be ¢ffected.~+ Wheii any notice, bill or other document
is required by '-tlhi's Act of any rule or regulation made thereunder'té be
‘IS_tf':.!‘["-de‘_ upon;or 1ssiied or yresenited to any person, sueh service; issue or'pre-
sentation shall be éffected— 4 ;
e '(%)_-_-'.Uy giving of ,teljde1fii1g."§Llcl1 document to- slich person ; or
2| i(b)iCsuch person isnot found, by leaving such document at his Jast

known placciof abode, or by giving or tendering the'same to ‘sorne adult
SR :

‘membBer.of his family ; or

1 S (c). lﬁ-h_is'?'address clsewheréiis khown, by for_wqrdiﬂg such document
. ito him by registdred post under cover bearing the said address ; or

| (d)if none of the means aforesaid be available, by causing a copy of
sugh document to be aflixed on so_"c conspicuous part of the building or
Alarld, HE any; to fwhich 11i#: documént relates,
B2 arid ] ot Rt - ]
“i 1471 Potoet fojmiake. Ltijﬁi ot tonttibute towards their cojt.—The Board may—
*{'(a) causc the surysy of any land to be made, whenever it considers
that ;‘Zsuiﬁvc}’ is riccessary ot expeclient [or carrying out any of the purposes
“Ithip Aet jor - 7 [TV ' '
(b)Y contribute towards: the gost of any such survey made by any other

f’d\w'g'f of. ?!str;}'.%Ifl ). Thc :Scc_riclrt'ary or any person cither gencrally
él'}fekﬂuth" vised hy- the Scerétary.in this behalf may, with or without
1] ad =

i)

or workmen,' enter into‘or-upon any land, - in order— ooy

Ll (by to take levels'

; v i

% (G) to dig or bote into, the subsoil ;.

F (@) t0'set out botndaries and intended lines of. work 5
| 3061/, e

_make  any-inspection, survey, mcasurement, valuation or

205
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- (¢) | to do iy other thing whenever it is necessary todo so for any o{
the purposes of this Act oy any rule or regulation 'made or schemes’
sanctioned  thereunder  orv any scheme which | the ‘Board inténds to framé
therbunder:— : ' b U e 1 g gl v
Provided thaj—, ; ; : P

(a) no such entryshall ‘be mpade ]JB[WI_.‘_??I]_I 13
: (b) no dwelling'Hoyse, and no pyblic-huilding
- as a; dwelling place, ® shall  be o :eptered, exgept  ayi
5 occupier thereol, without giving -the said oceupigr at I
previous written notice of the mtention to make such

() sullicient notice shall, in cvery instance, he'igl .
premises may otherwise be entered without nQtiee, .t na le: {h
any apuartment appropriated to woynen (0 remoyve - themselyes
ol the premises where theip privacy will not be disturbed
© (d) due rcgard shall always be had, so far as may; be QmFﬁtlbI W,

11
e

the exigencies; of the purpose for which 'the entry.'ig € 5
religious usage of the occupants of the premises ehte e

- (2)  Whenover the Secretary. or a person authorised-uidep 'spb:seation”
(1) enters into qriupon any land in- pursuance) of that!subiseetion) the shall®

at the time of such entry, pay or tender paymant forall nacessa
to be done a3 afoyesaid; and, in case or disputg as to :
mpount so paid 01 tendered he shall atonce refer-the
whose. decision shall” pe - final, gl e

Oraarrer XIV
‘ MISCELLANLEOUS

[49. Powers of the Board for facilitating movement of “the - populntion,—With
a view o facllitating the movement of .the population in and ~around any
city, town or village, the Board may, from time to time,— ;
(1) subject to any conglition it may think * fit 10 inpose, Rt
(a) guatantee the payment-from the funds as its. disposal ofsuch sums ’
as it may think fit, by way ol intevest on capital expenditureon the constyuc-
ton maintennneg ov working of' any means ol locomotion ; or i
_ ((b) make;syeh payments as it may think fit from the said funds, by .
way of subsidy o persons undertaking to provide, maintain and work afy
means ol loecomotion ; or . - ; e s gl
(2_) either singly or in combination with any other person, constructs,
maintain and, work any means ol locomotion, under the provisions of ‘any
I applicable ‘thereto; or _ IR Vi . L
() construct or widen, strengthen or otherwise improve bridges :
Provided that ne guarantee or:subsidy shall be maderunder clause (1)
and no means ol locomotion shall be constructed, ‘maintained or worked
~under clause (2),. without the sanction of the Government, P

il

r
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150, The Chairman, members, officers and subordinales of the Board Commitlees
and Tribunalideemed lo be public sérvents.—The Chaitman, the members, officers
and subotdinates of the Board, the members ol committees; the Tribunal and
all other pérsons entrusted with the exccution of any [unctions under this
Act, shall be deemed, whes acling of purporting to_act in pursuance of any
of the provisions of this Act, to 16 public servants within the meaning of
section 21, of the Indian Penal Code (Central Act 45 of 1860)

151 . Gopiributions by Board lowards leave allowances and  pensions of officers

2 and servants of the Gentral or Stale Goverpment employed - under- this Act.—The

-

3.;

- the pbtifioation;.
. ts: exeltive aut

. Board shall be liable to pay such constribution [or the leave salary, pension

or provident finid of ‘any officer or servant of the Central or State Govern-
ment employed as an office pr subordinate of the Board, or as the Tribunal
or as.an officer or subordingte. of thé Tribunal, as the case may be, as may
be reqliired. by the ‘candlitions of  this service under . the Central or State
Govgrament: 'to be paid by fiim of on his behall. :

152, . Board and-Ghairman lo exersise cerlain powers and functions under the powon
Planping Att—In any area in respect of which a housiig or improvement
scheme is in-force, the Government: miay, by notification in the Gazcette,
declaved that from, such date as may be specified therain, the powers and
ﬁz!‘quimis_'éf},ﬁt;:"ré_is‘;ubjlfc:};h._ alotal authority or its executive authority under the
lawy felating to. t_veli_."pYan_ui_ﬁg lor the time heing i force in the State shall
ntit==__}1_c@xﬁmis@hb;'Jf-i_t-__an_d_. that subjedt to such véstrjctions, and modifications,
if El_ﬂP;,_jf,lS',fhﬂ'}f-fb_b’ specified it the 'rfbtificgltibil, “such powers and functions.
shall bc exgteised by the Board or. the Chairtnan, as the case may be,

158)i | Board-and Chaitwian. to cxercise pownrs and functions of local authrority and
execu (1vel athorifys-+In any area in réspect of which a housing oy improve-
| ment| s‘gkéaﬁc'jig.iﬁ Lﬁbrg’@;_ Hje Goveritent may by notification in tf;e Gazette
tdecla I‘_Qflfllltl'lﬂ;-t:fdfy the periodidgvinly. which such schemg, #emains in force and

subject 'to such restrictions and modifications, ifany, asinay be specified in
the ipowers ‘and funétions exercisable ‘hy- 4 local authority or
{s I'_to}it}"!.-_ync'i,er. the enagdtment constituting such local authority
‘be xmg_:isqdbytha Board or’the Chairman, of any person authorise

Ahairman as the oase.may he, G

5

Al before the Board for consideration 3t any meeting and
uﬁp, |Statemient; estimiltes; statistics or other information
any-matter .un

i a.copy of any dociens in charge of the, Sccrctary,

350 ["Sebmission of adviinisiration report to Government.—(1) As soon as.

_may b a; et the first  day o Apeil in every year and not later than such

l'dé"ﬁ-;#?g T ')’J.Q_],iﬂ_ﬁ;*i_'tﬁ_gl.,]‘by-;.'-,'.L;l"lcl.ﬁ}ove_mme\nt-_ theBoard: shall submit to the
"Gf_:.yqf.p mant a dotailed report of tha . administeation - during the preceeding
year it sucheform as thé Government may direct, - :

Supply of dosuments and information to the Government.—The Secretary.
ii tHy‘the Government' forward to ‘them' a copy of all the

fder the contiol of* the Board a report. of any such

207
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(2) - The Chairman shall preparc such report and the Board shall :
consider the report and forward the same to the Government with its |
resolution thercon if any. o ; : :

156,  Power. . of . Government {o give direclions to ths Ba'a'rd tand "logal ¢
authorities. (1) The Government may give the Boapd sugh “dlirections as in. |
«their opinion are necessary or, expedicat for carrying out: l;h.c ‘purpases of |
this Act, after giving an opportunity to the Board to state is . objcctsons, BT L
nd: t-shall TR

any, to such divcctions and after consideving the said objeqtlons joa
therdupon he-the duty ol the Iiom'd to comply w;th such dwﬂoz;lo B

(2) .The G{JVunment may gwcn any local aqthq
in thcu'!opmlon are necessary orv expcdlcnt for cnabimg1tl Qar
.out' the pur Jposes ol this Act, alter giving an oppmumtyI 1;0 th. Jocal
rity concencd to state its objections; if. any, to . auqh )
-qonmdemng the said abjections and it shall thgrc‘
lcmdi .Lutltouty to comply w1t11 such-directions. 11y

» 1867, Supermswﬂ of the Bogrd,~-(1) If the l’"‘ovcmmcnt ar MG
rthat the Board is unable to perform, or has pclsjpently ~nade algu
pcrfol-ma.nm; ol the' duty imposed on it by or under this, Act'or 'has:
or abused its powers, they may, by notliu,atmu in the Ga,z:?l;}q !
“the Board for such period as may be specificd ‘in :the no?;Lﬁ;:a‘tmn 1

Provided that before issuing a_nouﬁmtmn under this sub- sr;cngn, thc'-.',".
Government. shall by notice. requive the. Boavd (o showcause within such
period as:may: be specified in the notice.why it should ndt be superseded and -
shall consider the explanations and objections if any, of the Board,

(2) Upon the publication of a notlﬁcation' LlndCl‘ sgb secthn (l‘}-.' ..'r'\_ ;
superseding the Board- . e ;

(a? the Chairman and all the othw members OF the "Board” shall
as from the date of ‘iupt:ISCSSIOI'l .vacate their offices as auqh, : .

l(b) all the powers and duues which may, by or un(lezr : thc: pmw-. 4
sions of this Act, ‘be. exercised or performed by or on behalf of the Boaid and - :

the Chairman, shall during the period.of supersession; be exercised and .
-performed by such authoru;y or'person as the Gavc,mmn;m n’xay dwect H :

(c) all funds and other property vested in the Board shall during
the period ol supersession, Vt..bt in the aulhouty or pt:rson rn:fcrred o in
clause (b) ; and n: AR AT

il g

(d): all liabilities lcgally subsmtmg and'’ cnlorceable agamst. he *
Board shall he cnforccablc agamst the authorlty 01' peraqu reﬁ:ued
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(3) Onthe expiration. of the period ol supersession specified in
thg notification jssued under sub- seqllon (1), the Government may, —
i (a)  extend the. period of mpmsualon for sucli further lu_nod as they
~may consider necessary ; or
! (h) reconstltutc the Bomd in the manner pr oyldcd in :u.cuon 4

_158 D;xsalurwn of  the anrdm(l) Il the " Government for  any
1car10ps are ofopzmon that 1t‘1ano|.’nscl,s3aly to continue. - the Board, they

. %may, by, nohﬁcanqn in the Gazette !. dissolve the Board from such le.LL, as

mqy be spcciﬁcd in the not:ﬁcation

(2) Upon the publlcatlon iof' a, nutlﬁcanon under sub section (1)
dissolving the Board,— - 1
(a J thn Chairman’ an;:] all’ the othm members of the Bmud shall, as
“from the dgtc of dissolution, 'va ate: their offices as such :
.all the powers anq dut es which may, by or under the provisions
o[' this Aqt, e exercised and perforimed, by or on behalfof the Board and the
(‘ha.lrma.n shall as from the idate'of dlssulution, be exercised and per-
formed by ‘the Govemmcnt mf such authomty or person as they may appoint
“in this ‘hehalf ;
(c),_;-all-.f'umls angd oth’er p‘rop'erty vested in the Board shall vest
adn the Government 3 and l|
G (d) all 1iab1hueslegaily su?sxbtmg and enlorceable against the Board
shall be cnfomeable against the Government to the extent of, the funds and
proper ties'vested .in them, L
- (3). Nothing in this’section shall. affect the liability of Lh(. Government
in. respeot of debentures ngarangce_d under section® 93.

159. The Board to be -a local authoiily — under the Kerala  Land
Acquisition Act and the Kerala Local Authorrties Loans Act.—The Board shall
be deemed to he a local - authority for the purposes of the Kerala Land
Acquisition Act, 1961 (21 of 1962)-and the !u.xall Local Authorities Loans

" Act, 1963 (30 of 1963),

160. Power to remove diffloulties,— (l) If  any diflicullty arvises in

- givmg effect to  the provisions of this  Act, thl‘ (Government nay, as

occasion may require, by order, do anylhuug “not inconsistent with  the
provisions of this which appears to, them necessary or proper for the
pulposc of removing the difficulty,

(2) Every order issued under - sub-section (1) shall be laid as soon
a8 may be after it is issued before the Legislative  Assembly  while it i
in session for a total period of fourteen days which may be comprised in
one session Or in two successive sessions and if Dbefove the expivy of the
gossion in which it is so laid or the session immediately following, the
Legislative Assembly makes any modification in the order or decides that
the order should not be issued the order shall thereafter have effoct only
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Lo such modifizd form or be ofno cffect, as the case may; so hoy\ru_\fer
that any such modification or annulment shall be  without: prejudica.

~to the validity of anything done -under that  order.

Cuarrar NV

R
} 3 % . ' ¢
’ T o W o
RULES AND REG ULATIONS : . by
o AGL. Pwwer o make rules—(1) The Government may 11:1ake tules- * for:. '
the purposc ol carrying into effect the provisions of’ this Act.
(2)  In particular, and without prejudice to the gch{ji‘alit'y"'zof_‘-';_th_n |
«foregoing power, such rules may provide for—. - oputor vifse o
: (1) all matters exprossly roquired or ulfi?w\:d"j:' by - this A6t toibe
prescribod ; _ i Waihe gt IEOS RNE L
h) the accounts to be maintained by ithe Board ; e B e
(c) the allowaices of non=official membeps  ofy the Board « pr of
“any Gomnillee | - TgE R el 5
T (d) e eotuens, statments, reports and ageounts to-besubipitted i
to the Goveroment by the Board H . A SR oy L B K

(¢) the mutual relationship: of the Board and. q_t'li'cl_"-ldt:al_'autll'p-.:tiﬂi‘é'_?'_.-'.‘l':. A
in any matter in which they- are Jointly interegted 4 - S 0e ;

(f) the lees payable for copins oi', or cx&ﬂ_éfs-"_I"I"'__érm,._.'_it_hp‘ asscss
books of th~ local authoesitics concernod Ilhr-‘n_isheg-_-.-!:b._ﬁit:hci':é_uci‘,ptai‘f"'."
_ () the guidance of the Board and -publi¢ _Ofﬁé;;crs m,
the purposes of this Act. : RO £ )
" (3) All rulcs made: under this Act shall be pub
and, unless they are expressed to’ come’ into ,:flb.'_l“(# :
shall come into force onj the day, on which' they la

(4) Bvery rule made under subscction' (1) Hishalk:
38 may ‘be after it is made, before: the ;'-':Lc;fgi’sla'ti%"
nsession for a total period: of Fo_ul_l‘te(m-'day'ﬁ'*:ﬂﬁ sh
N one sassion or in Lwo, - successive | sessions, i 1 1o
lic session. in whjch it is sa laid; or the. sessiqn | {iml
he Legislative Assembly imalkes. any. modificagion . in . thes " rule/
liat. the: rule should notibe issued the rule: shallf thereafter: h
mly in such modificd form or' be'of no efiye , astithei case « mhay
owever thal any such modification - or annylmsnt shall bz w

rejudice to. the validity of anything ‘done undler  that fule, .
! : ) ! | U

1
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169, Pawar m mak& rsguia{wn,s —(1). "T'he Board miay, by notification in
lh¢ Gazette " make l'cgulatl.tbn's ot mqmnistont with ' this Act and the rules
nade lhf;rcundel fol the pmpm; Ol giving cIchl to the provisions of
this Actl B
!' I [PTP"’lded that the I‘E“ulatmns relating to ]Jl‘llﬂlOll‘a ~may  be made
$1llwr pi s.pet.twcly or mtrospacl:wely]

: : In ‘particular, and -wi hout prejudice 1o | the gcnmalu)r ol the

, for;;gomg'pawm, such rcgqlat: ns ‘may provide {or—

g (&) rall -matters exp cssl_-' rcquucd or allowed by .this Act lo he

-Pl‘ acubed hy: 1cgulation,s i

(l;) the \association: g)f 1‘:1‘50115 with: the Board unclu ‘section 25

c)'s: - the 'appoinlmcmf (! pm‘sOns to l:m mermbers of  committees
undersec on 26 H { S L

: (d): “the delegation 10{‘ r)owers or dutu:s of the Board to the

qommittens ‘or to the Ghalrman

(e) the dutles and cqm uet: of officers' and subordinates of the
'?Beard and of ' othgr pers’ons € loyui Dby the Board under this Act [or
_-garrymg out any ol thet pm‘p ¢s_ of this- Act ;.

. - (f) : the welfare and’ rec cation ol the sta(f of the Board and the
cuntmbutions to. he n}adc therefore ;

: (g) ~the fecs payable . 10); the copies of documents, cstimates and
plans furnished by any of its !officers and subordinates under this Act;

(]h) the management, 1eScrvaL10n in tLJlOlﬂlLRﬂ., use  and 1twulul|ﬂu
of dwellings and plots under- cmy housing: or hnprovenient schene ;

(1) the cfficient conduet of the affuirs of the Board.

(3) No regulation or its cancellation or modification shall have
effect until the same shall have been approved dnd  condivmed by the
Government.

Coaprzre NVI
! SAVINGS

163. Savings. —Notwithstanding the m,nly ol the Kerala State Housing
Board Ordinance, 1970 (24 of 19?0)

-(a) anything done or ¢ any- action taken in exercise of any powers
conterred by or under the said Ordinanc: shall be deemnend o have heen
done or taken “in exercise of the pow:s conlerved by or under tie: corres-
ponding provision of this Act ' :

(b) anything dope or any acl.lun taken after such expiry and belove
the date of publication of this Agt in the Gazette which could have been
done or taken .under the said Ordinance if it had not expirved, shali De
deemed to have becn done or taken umlc,r thu Act; or

Added by section 3 of Act 4 of 1991,
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(c) any-investigation,. legal procecding  or remedy which -.i:(-)u_!::l
have been instituted, continued or enforced under the, said. Ordinance if. 1t
had not expired, may be instituted, continued op enforcéd undec the cort
sponding provision of this Act, N L

(2)' The expiry of the ~K'E.:m[a State Houging.
. shall not— A R e A S
{a) aflect any right, privilege, = obligation . or liability:

~accrued or incurred under the.said Ordinance; ol s :

: - (b) aflfect any penalty  or punishmeént: ing
offence committed under the said Ordinance’;. or.

_(¢) allect any investigation, legal proceedin
of any such right, privilege, obligation, “liability
and any such investigation, ‘legal * proceeding ‘o 1edy beanstituted,
continued ov enlorced, and any * such  penalty’ o punishment  -maybe:
iy osed under the provisions of this Act.” | R e e e

Eioid ; i

(3)  Notwithstanding anything contained irk,‘_this Acty no:pers

be convicted ol any  offsnce under this Act for iHavi g'i_gomxhi;f_us{d-

alter the 22nd April, 1971, and belore the daté. 6f. pablication ¢
in the Gazette. . 1 : o M 8




